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INSURANCE REGULATORY AND
“gles DEVELOPMENT AUTHORITY

1o, 3/09/2007
shri. K. AL Somgsekaran, [
President & CEO / 0P
Reliance General Tnsurance Co. Ltd., Received Daie....f.e..-- teaee
570, Naigaum Cross Road, . Inward No....l;Q.?z’.‘...........,,
Next to Royal Industrial Estate, .

- Wadala(West),

MUMBALI — 400 031
Dear Sir,

SUB: Product filing in respect of revision in Reliance Hotel
&  Restaurant . Package  Policy . —  Our  Ref:
IRDA/RGICL/HRPP/02/2007-08

With reference to the above and your letter dt.30/03/2007 and received by -
the Authority on 04/04/2007 under File and Use procedures, we have noted
the contents of the product filed and the Authority has no comments to offer

"~ at the moment on the product subject to the condition of deletion of the
given below covers from the scope of the policy / product.

1. Section XVII - Indemnity for Loss of Liquor license
2. Section XVIII -Indemnity for loss of receivables arising out of
destruction of documents.

Therefore, you are advised to offer the product filed to the general public
after delating the above mentioned covers from the scope of coverage under

the policy.
This is issued with the concurrence of the Chairman.

Thankmg you,

x Q}\
\ ﬂw ' Yours Sincerely,

10"\ | a-/\(;-—:z-——_ -
i
(VW PERI)
Officer on Special Duty

ofisg LEER T o, 99 =1, %?ITFOI'IE - 500 004. YT Parishram Bhavan, 3rd Fioor, Basheer Bagh, Hyderabad - 500 004. INDIA
© . 91-040-66820964, 66789768, T - 91-040-66823324 Ph. : 91-040-66820964, 66789768, Fax : 91-040-66823334
's‘ffﬂ :irauth@vsnl.com o : www.irdaindia.org E-mail - irauth@vsnl.com Web, : www.irdaindia.org



ReLIA\N Ce G eﬂ Ei’&i IHSU Ta ﬂce A Reliance Capital Company

Anil Dhirubhal Amnpani Group

Reliance General Insurance
Company Limited

570 - Naigaum Cross Road,
Next to Royal Industrial Estate,
Wadala (West},

Mumbai - 400 031

Tel : 022-30479600
Fax: 022-30479650
www.reliancegeneral.co.in

Ref: RGICL/IRDA/HRP/2007
30™ March 2007

Shri C 8 Rao

Chairman

Insurance Regulatory and Development Authority
3“ Floor, Parisma Bhavanam

Basheer Bagh
Hyderabad 500 004.

Dear Sir,

Re: File & use procedure — Tiling of Non Tariff product
- Reliance Hotel & Restaurant Package Policy ‘

We forward herewith the ‘File and Use’ formats duly completed in respect of our new product
titled as ‘Reliance Hotel & Restaurant Package Policy’. This policy is developed under the
Miscellaneous Insurance Segment and is designed to offer protection to Hotels and Restaurants.

The agency commission / brokerage would be the maximum allowable under the provisions of
IRDA for non tariff commercial insurance portfolio products.

Since we have chalked out our elaborate plans to start our initiatives for marketing the product
among the target customer segment, we would request you to kindly accord your approval for this
product at the earliest.

Thanking you

Yours faithfully, P
!\\}‘ W -

(K A Somasekharan)

President and CEO

Registered Office Revsrcr Tzngz 19 3haichend Hiaohand Mary Daland Tanare, Numbas 450 007



ReLlAN Ce G e ﬂ e Ta l. Eﬂ S U fa n Ce | A Reliance Capital Company

Anil Dhirubhal Amopani Group

Reliance General Insurance
Company Limited

570 - Naigaum Cross Road,
Next to Roval industrial Estate,
Wadata {West),

Mumbai - 400 031

Tel : 022-30479600
Fax: 022-3047%9650
www.reliancegeneral.co.in

.FILING OF GENERAL INSURANCE PRODUCT

Nzme of insurer: Reliance General Insurance Company Ltd
Date of filing: 30" March 2007

Class of insurance: Property
Name of product: Reliance Hotel & Restaurant Package Policy

Certificate by Principal Officer
Or Designated Officer

This is to confirm that:

1.The rates, terms and conditions of the above-mentioned product fited with this certificate
have been determined in compliance with the iRDA Act, 1999, Insurance Act, 1938, and
the Regulations and guidelines issued thereunder, including the File and Use guideiines.

2.The prospectus, sales literature, policy and endorsement documents, and the rates, terms
and conditions of the product have been prepared on a technically sound basis and on
terms that are fair between the insurer and the client and are set out in language that is

clear and unambiguous.

3. These documents are also fully in compliance with the underwriting and rating policy
approved by the Board of Directors of the insurer.

4.The statements made in the filing Form A are true and correct.

5.The requirements of the revised File and Use guidelines have been fully complied with in

respect of this product.
"\ s
\\!\ a’/‘/}ﬂ/

Date: 30™ March 2007 Signature of Principal Officer or Designated Officer
Place: Mumbai Name and designation: K A Somasekharan

President & CEO

Degisterad Office Ratanys Tenuy, UL wwiichand Hirachard Mart 3auard LsTaig MumDe v



Form C

FILING OF GENERAL INSURANCE PRODUCT

Name of insurer: Retiance General Insurance Company Lid

Date of filing: 21* March 2007

Class of insurance: Commercial Segment

Name of product: Reliance Hotel and Restaurant Insurance Policy

Certificate by Appointed Actuary

This is to ¢confirm that:

1.1 have carefully studied the requirements of the File and Use Guidelines in relation to the
design and rating of insurance products.

2.The rates, terms and cenditions of the above-mentioned product are determined in the
context of market intelligence/experience and are expected to be sustainable.

3.An adequate system is in the process of being put in place for collection of data on
premiums and claims based on every rating factor that will enable review of the rates and
terms of cover from time to time. In this context, as reported and as per the internal process
being followed by the Company, any new product is launched in the market only after an
adequate system is in place for collection of data on premium and claims. /t is planned to
review the rates, terms and conditions of cover based on emerging experience every Six
months.

4.The requirements of the revised File and Use guidelines have been fully complied with in

respect of this product.
v Aol ol o IO
Slgnature cf¥A

Date: 21* March 2007 pointed Actuary
Place: Mumbai Name and designation: N. Gopalakrishna Pai
Appointed Actuary




A. R. BROACHA & CO. SATTAR.SEA VIEW,

SOLICITORS, ADVOCATES 45. CHOWPATTY SEA FACE,
- BEOMBAY 400 Q07
TELERHONE NG.23675102 - 23691478

Form D
FILING OF GENERAL INSURANCE PRODUCT

Name of insurer: Reliance General Insurance Company Ltd
Date of filing: 22™ February 2007

Class of insurance: Miscellaneous insurance (Package Policy)
Name of product: Reliance Hotel & Restaurant Package Policy

Certificate by the Lawyers of the Insurer
This is to confirm that:

1. We have carefully studied the prospectus, sales literature, policy wordings and
endorsement wordings refating to the above-mentioned product in the light of the
IRDA (Protection of Policyholders’ Interests) Regulations 2002, and the File and Use
Guidelines.

2. The above mentioned documents are written in clear unambiguous language, and
properly explain the nature and scope of cover, the exceptions and limitations, the
duties and obligations of the insured and the effect of non-disclosure of material
facts.

3. These documents are in compliance with the Policyholders’ Protection Regulations
and insurance Advertisements and Disclosure Regulations.

XooL 7 AR S
Date: 22.02.2007 Signature of Lawyers

.

Place: Mumbai Name and address: o

M/s. A.R. Broacha & C67,
Sattar Sea View,

45, Chowpatty Sea Face,
Mumbai — 400 007



ReLIANCe General Insurance

Apil Dhisvihai Ambani Groua

A Reliance Capitat Compary

Registered Office: Reliance Center, 19, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001

Application for approval to introduce a general insurance

product

Name of the Insurer : Reliance General Insurance Company Limited

Date of Filing : 30" March 2007
1 Product ;
1.1 Class of Insurance " Package Policy {Miscellaneous
" Insurance)
1.2 Name of the Product Reliance Hotel & Restaurant Package
Policy
1.3 New or Revision of Existing Progu=:  New Product — Filed as both Class Rated
Product and Individually Rated Product.
1.4 If Revision, Name of Existing NA
Product
1.5 Nature of Revision made New Product
2 Product Features
21 What are the contingencies ==~=- The Policy offers, the following benefits

snder a package to a Hotel / Restaurant:
- Building / Contents

{Excluding Money and
Valuables)

- Alternate Accomodation

- Business Interruption (Fire)

- Electronic Equipment

- Reinstatemnent of Data

- Portable Computers and
Mobile Phones

- Machinery Breakdown

- Burglary And
Housebreaking — Contents
{Excluding Mcney and
Valuables)

- Money Insurance

- Fixed Plate Glass

- Neon Sign / Glow Sign

- Accompanied Baggage

- Personal Accident

- Fidelity of Employees

- Liability

RGIC — Reliance Hotel & Restaurant Package Pow

RGI-MI-39

=3JA Format I




ReLIANCe General Insurance

Apil Dhirgtbat Ambani Groua

A Reliance Capital Company

Registered Office: Reliance Center, 19, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001

RGI-MI-39

- Workmen Compensation
- Loss of Liquor License
- Loss of Accounts
Receivabie.
2.2 s Cover provided on :
2.2.1 | Benefit payment basis: The covers offered under Fire Sections
2.2.2 | Indemnity basis with 2==.—cn would be as per fire tariffi — on
for depreciation reinstatement value basis/market value
2.2.3 | “New for Old” basis basis as opted by the insured.
223 | Reinstatement vaiue cess The covers offered under Burglary
22 4 | First Loss basis or izver=C z&sis Section would be on first loss basis.
’ The majority of the rest of the covers
wouid be on indemnity basis.
7 Personal Accident will be on benefit basis.
2.3 Does insurer have o~ = =covery | Yes. The Policy is subject to the principle
under subrogatic™"~ of Subrogation.
24 What are the excia=ss o= =7 As per the policy wordings Excluded
Perils are listed against each benefit.
2.5 What are the decim=z =37 Buildings of Kutcha Construction
Buildings over 50 Years of Age.
2.6 Does the produ——=~ - =&cial Product Special Features are mentioned
features? in the Prospectus.
3 Marketing
3.1 Target Market f . The target market for the product are
Hotels, Restaurants, eateries, coffee
shops, food malls, lodging houses and
hostels.
3.2 Sales channels o = _ The Sales Channels planned to sell the
sell product: product are agency, broker, banc
assurance and direct.
3.3 Plans and budget ic = Plans and budget for sales will depend
promotion: upon the Launch Plan.
3.4 Acquisition costto be —— —=
including comrmissic™ -srage: | The commission or brokerage shall be
(This can be lower it= "= as per the nofification received from
maximum permittec == — =w or IRDA dated 4™ Dec 2006
regulations)
RGIC - Reliance Hotel & Restaurant Pa=e-. =3iicy — IRDA Format 2




ReLIANCe General Insurance

fnil Dhiryshai Ambani Grous

A Reliance Capital Company

Registered Office: Reliance Center, 19, Walchand Hirachand Marg, Bailard Estate, Mumbai 400 001

4 Underwriting and Claims

4.1 What will be the delegation of As per existing underwriting guidelines.
authority for underwriting and The Authority for acceptance has been
for quoting ra‘es and terms? given to regional underwriters.

4.2 What will be th= cdelegation of Settlement of Claims is being handled by
authority for pracessing and our Claims department
Settlement of za—s? We have decentralised authority and set

up for settlement of claims at Regional
Office level.

4.3 Are there &~ =osurance The Policy will be under our Reinsurance
arrangemer= spexific to this Arrangement.
product? Reinsurance arrangement for this policy
Do they == — =—-sultation with wil be part of the Reinsurance
reinsursz = . -——writing or arrangement for Fire Portfolio(Property)-
for settiem=— = ==ms? similar to the arrangement we have for

our Industry Care and Commercial Care
Package Policies.

We have our existing reinsurance
arrangements in place for Fire Portfolic.
Apart from the obligatory sessions, we
have surplus treaty, market surplus treaty
arrangement foilowed by facuitative
arrangements.

For normal claims there is no need for
consultation with the reinsurers. However,
for cash call in case of very high value
claims, we need to brief the reinsurers.

4.4 Please ===~ —derwriting The Underwriting and Claims guidelines
Manuz = Tacessing for our existing Package Policies like
Manuz -~ zaff in respect Industry Care and Commercial Care will
of this — be used for this also.

5 Actuarse Scemmeer
5.1 Name — = ... ~=dActuary Mr Gopalakrishna Pai
5.2 Risk fa= - - rating: In respect of erstwhile tariff sections, the
rates will be as per the detariffed internal
fariff guide. In respect of non tariff
segment, we have taken the market rates
as the basis.

53 Margins o -~ & rates and Yes
terms for = - cost, expenses
of manage—=— -=zastrophe
reserve, or= ——ngencies and
profit marg=—

5.4 Whether th= ~72m will provide Yes. Qur IT systems are in place and we
data on e=- -isk factors in have specific systems for capturing the
respect of o= .——s and claims: data on each of the risk factors.

5.5 Periodicity — —=sdation and Six Months
analysis of = - - review of the

RGIC — Reliance Hotel & Rest=.
RGI-MI-39

~=ackage Policy — IRDA Format



ReLIANCe General Insurance

Anil Dhirubai Bmbani Grouz

A Reliance Capital Compary

Registered Office: Reliance Center, 18, Walchand Hirachand Marg, Baliard Estate, Mumbai 400 001

rates and terms:

5.6

Basis of reserving for unexpired
risks in respect of long-term
products

As per IRDA regulations

Rates and Terms

6.1

Wherzs the rates and terms are in
the form of an internal tariff:

Yes

6.1.1 | Please =tach a copy of such tariff

As per attached formats.

6.1.2 | Wre= Te rates and terms quoted
Yo .—-:::-:.,al clients can vary from
i s< =7 -ates and terms, please
prove etails of the criteria and

. ex=r— = such variation

6.1.3 . W-e= ¢ tariff is used only as a

a7 z~=3 the underwriter has

. = depart from the tariff,
—== the level of
-.':a—z;e:*.ent at which such
== zan be made and the
—e——- =xtent of such variation
ane &£ —rcumstances in which

- sz vEnasion is permitted.

L ¥

—_—

‘\

e

6.1.4 w-=rethe insurance is to be

~rvades on first loss basis or with
sexsmor o+ the condition of average,
r z —=== Tat is normally insured

o s e insured basis and
ndition of average,

== the basis of the first

~-- scale or the basis to
#th the condition of

-

T e

This is both a class rated product and
Individually Rated Product as per the
details given in the Product Schedule
attached.

asurance is to be
-=h a higher than normal
> _— = or franchise, please state
=» _——= m which premium
e . wil be allowed for the

i - =.ctible or franchise.

Not Applicabie.

6.2

&z .. - oroduct is a “package”
R ,._tgned for a specific
_ =ss of clients:

i)

The Product is a package product

6.2.1 & -~ =—e elements of insurance
-zz==er in the package?

~

As per the Product Prospectus attached.
As mentioned under 2.1 earlier.

622 =x

[ =— A=

—-.xage rate derived by
—zether the rates for

{ e slements of insurance? If
=== state how it is rated:

[ m

Yes

6.2.3 | I- - ———ar case, Now is each
- insurance rated?

‘4_

In respect of erstwhile tariff sections, the
rates will be as per the detariffed internal
tariff guide. In respect of non tariff
segment, we have taken the market rates
as the basis.

RGIC — Reliance Ho=

RGi-MI-39

—zzaurant Package Policy —

IRDA Format 4




ReLIANCe General Insurance

it Dhiruiha Ambani Croug

A Reliarce Capital Company

Registered Office: Reliance Center, 19, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 01

6.2.4

is there an internal guide tariff or is
each risk rated individually?

Yes

If each risk is rated individually, at
what management level are rates
and terms guoted and what is the
basis for deriving the premium
rates?

As per the product
attached.

rating schedule

6.3

* Where the product is experience
rated :

IS
4

What is the target claims ratio?

v}

o|o

At what management level are
rates and terms guoted?

ny

o
{Il

At what level of management can
the insurer decide to ignore the
experience in quoting for the

_ msurance?

=ow are the statistics used for
=xparience collected and analysed?

Not Applicable.

6.4 :

. #here rates and terms are
=termined by reinsurers or other
. derwriters:

Af what level of management is a
; oecision made regarding
© zcceptance of the rates and terms
. zuoted?

)
Ia
hs

Does the insurer have a clearly
==fined policy with regard to the

- acceptance of changed policy
zzrdings and the minimum rates
~d terms required for acceptance?

- _nfirmation that the terms quoted
- client will be the same as quoted
- the reinsurer or other
_~derwriter.

Not Applicable

Jocuments

=>ease attach the following
=cuments for class rated products

—ospectus

sales Literature

Annexure |

- =pposal Form

Annexure ||

=alicy Wording

Annexure |l

g o

rll

sordings of Various Endorsements

“iaims Forms

nderwriting Manual

7.2 :

Sease attach the following
Zartificates :

Annexure V

m

Zertificate by the Principle Officer or
~e Designated officer in Form B

Sertificate by the Appointed Actuary
n Form C

Attached

RGIC - Rese.
RGI-MI-39

-zl & Restaurant Package Policy — IRDA Format




ReLIANCe General Insurance A Reliance Capital Company

Anil Dhizihar Ambani Grows

Registered Office: Reliance Center, 19, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001

c) Certificate by the Lawyer of the
Insurer in Form D

8 Supplementary Information

If there is any information other than | Not required.
that provided in this form and its
enclosures which should be taken
into account in examining the filing
of this product ptease provide it
here.

K A Somgsekharan
Prasace— and CEO

P  Mombai
= T ‘dLarch 2007

RS~ =siance Hotel & Restaurant Package Policy — IRDA Format 6
RGiE-=




Annexure 1

PLIANCE General Insurance A Reliance Capitat Company

Anil|Phingbhai Ambani Group

(Regd Office: 19, Reliance Centre, Walchand Hirachand Marg, Baliard Estate, Mumbai — 400 038)

¥

RGICL/HRP/Form 1

Reliance Hotel & Restaurant Package Policy
Prospectus

troduction

e specially designed Package Policy for Hotels & Restaurants provides cover to the Proposer under

the following respective sections:

I. Building / Contents {(Excluding Money and Valuables)
Il. Alternate Accommodation
. Business Interruption (Fire)
iV. Electronic Equipment
V. Reinstatement of Data
V1. All Risk Cover - Portable Electronic Equipment
VIi. Machinery Breakdown
VIll. Burglary And Housebreaking — Contents (Excluding Money and Valuables)
IX. Money Insurance
X. Fixed Plate Glass
X1, Neon Sign / Glow Sign / Hoarding
Xll.  Accompanied Baggage
Xll. Personal Accident
XIV. Fidelity of Employees
XV. Liability
XVI. Workmen Compensation
XVIl. Loss of Liquor Licence
VI Loss of Accounts Recelvable

Scope of Covers

Section | - Building / Contents {(Excluding Money and Valuables)

T

T

ag

his Section covers building/s (i.e. the structure wherein the Proposer's Hotel or Restaurant is situated),

machinery, equipment, furniture, fixtures and fittings, electrical installations and stock and stock-in-trade

ainst fire and allied perils.

he basis of valuation in respect of buildings and contents other than stock and stock-in-trade shall be

ofl reinstatement value or market value, as opted by the Proposer. However, in respect of stock and
sthok-in-trade it shall be on market value. The facility of declaration of stocks will not be available.

v liwn

GICL — Reiiance Hotel & Restaurant Package Policy

IGI1-MI-39




Arnexure |

Under this Section the Company will indemnify the Proposer in respect of loss or of damage to the
Lilding, and/or contents, whilst contained in the insured Hotel or Restaurant by:

a) Fire.
b)Y Lightning.
c) Explosion and Implosion.

iy

d) Adrcraft or articles dropped therefrom.
e) Riot, strike and malicious act.-
(f) Floed, inundation, storm, tempest, typhoon, hurricane, ternado, or cyclone
{g) Impact damages: Loss of or visible physical damage or destruction caused to the preperty
insured due to impact by any rail/road vehicle or animal by direct contact not belonging to or owned
by
- the Proposer or any cccupier of the premises or
- their employees while acting in the course of their employment.
{h) Subsidence and Landslide including Rockslide
(iy Bursting and/or overflowing of Water tanks, apparatus, and pipes.
{j) Missile testing operations.
(k) Leakage from automatic sprinkier installations.
(1) Bush Fire.
{m) Earthquake, fire and/or shock

Section Il - Alternate Accommodation

f the Hotel or Restaurant is damaged due to fire and allied perils including earthquake for which a claim
a admissible under Section | of the Policy then this section provides for payment of expenses of
additional rent for alternative accommodation that the Proposer avails of during the Policy period. This
enefit is subject to the Sum Insured selected by the Proposer.

Section lIl : Business Interruption (Fire)

his Section covers loss due to interruption or interference with the business carried on by the Proposer
it the Hotel or Restaurant covered under Section [, in consequence of loss, destruction or damage
indemnifiable under Section | subject to the Sum Insured.

Subject to the terms, provisions and exclusions of the Consequential Loss (Fire) Insurance the cover
hder this Section shall be limited to loss of Gross Profit due to (a) reduction in turnover and (b)
ncrease in cost of working, and the amount payable as indemnity shall in respect of:

{a) reduction in turnover be the sum produced by applying the rate of gross profit to the
amount by which the turnover during the Indemnity Period falls short of the standard
turnover in consequence of the loss, destruction or damage.

{b) increase in cost of working, be the additional expense necessarily and reasonably incurred
for the sole purpose of avoiding or diminishing the reduction in turnover (not exceeding the
sum produced by applying the rate of gross profit to the ameount of the reduction thereby
avoided).

—
i

RGICL — Reliance Hotel & Restaurant Package Policy — Prospectus
RGE-MI - 38
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Section V : Reinstatement of Data

Section VI : Al} Risks — Portable Electronic Equipments

Section Vil : Machinery Breakdown

Annexure |

Section IV : Electronic Equipment

his Section indemnifies the Proposer against any unforeseen and sudden physical loss or damage to
lectronic equipment detailed in the Schedule, belonging to the Proposer frem any cause, other than

fose specifically excluded.

nis Section covers electrenic appliances, apparatus, gadgets, electronic equipment and/or any
lectronic installation pertaining to Proposer's business while contained or fixed in the Proposer's Hotel
Restaurant. .

he Sum Insured in respect of each item for coverage under this Section shall be equal to the cost of
placement of such item by a new item of the same kind and capacity which shall mean its current new
placement cost including ordinary freight, .customs duty, other dues, if any, and cost of erection

INRV basis).

overage under this Section is subject to an excess of 5% of the claim amount subject to a minimum of
5.1, 000/- in respect of each and every claim for loss or damage admitted under the Policy.

This Section indemnifies the Proposer against the cost of reinstating data on data carrying materials
and for programmes. In the event of damage to data contained in or on data carrying materials or to
programmes, the benefit under this Section is subject to Sum Insured. '

e Section indemnifies the Proposer against any unforeseen and sudden physical loss or damage
pm any cause other than those specifically excludes in the policy to portable electronic equipments
pecified in the Schedule and belonging to the Proposer and in the personal custody of the Proposer,
rector or employee whilst anywhere in India for the purpose of business.

he liability of the Company will be limited to Sum Insured against each item in Schedule and not
kceeding in aggregate the total Sum Insured stated in Schedule in any cne Period of Insurance.

his Section covers all electrical and/or mechanical appliances, apparatus, gadgets and/or any
ectrical or mechanical installation pertaining to the business while contained or fixed in the Proposer's
otel or Restaurant against loss or damage due to unforseen and sudden accidental physical damage
used by and /or solely due to mechanical and/or electrical breakdown.

e Sum Insured in respect of each item for coverage under this Section shall be equal to the cost of
placement of such item by a new item of the same kind and capacity which shall mean its current new
placement cost including ordinary freight, customs duty, other dues, if any, and cost of erection
NRYV basis).

Yasis of Indemnity

GICL ~ Reliance Hotel & Restaurant Package Policy — Prospectus
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Section VIII : Burglary & Housebreaking — Contents (Excluding Money and Valuables)

Section IX : Money Insurance

Annexure |

y In cases where damage to an insured item can be repaired, the Company wil pay expense
necessarily incurred to restore the damaged machine to its former state of serviceability plus the
cost of dismantling and re-erection incurred for the purpose of effecting the repairs as well as
ordinary freight to and from a repair-shop, customs duties, if any, to the extent such expenses have
been included in the Sum Insured. .

) In cases where an insured item is destroyed, the Company will pay the actuai value of the item
immediately before the occurrence of the loss including costs for ordinary freight, erection and
customs duties, if any, provided such expenses, have been inciuded in the Sum Insured, such
actual value to be calculated by deducting proper depreciation from the replacement value of the
tem. The Company will also pay any normal charges for the dismantling of the machinery
destroyed but the salvage will be taken into account.

ny extra charges incurred for over time, night-work, work on public holidays, express freight are

vered by the insurance only if especially agreed to in writing.

nis Section covers

Contents being items of property in the Proposer’'s Hotel or Restaurant consisting of machinery,
equipment, furniture, fixtures and fittings, electrical installations and stock and stock-in-trade
including items of property for which the Proposer is accountable against burglary and
housebreaking.

The basis of valuation in respect of contents other than stock and stock-in-trade shall be on
reinstatement value or market value, as opted by the Proposer. However, in respect of stock and
stock-in-trade it shall be on market value.

Damage foc the Proposers Hotel or Restaurant and/or safe resuiting from burglary and/or
housebreaking or any attempt thereat, subject to a maximum of & % of the Sum Insured under this
Section.

rovided however that no loss under a) and b) hereinabove, shall together exceed the Sum Insured
nder this Section.
he terms Burglary and/or House breaking shall, for the purpose of Insurance and liability of the

pmpany, mean

a. Theft involving entry into or exit from the Propeser’s Hotel or Restaurant by forcible and violent
means or

b. Theft following assault or viclence or threat to the Proposer or any emgloyee of the Proposer or
member of the Proposer's family.

pverage under this Section, shail not include larceny, loss due to acts of fraud ¢r dishonesty of the
mployees, inventory shortage or unexplained disappearance.

his Section is an first loss basis.

his Section covers loss of money of the Hotel or Restaurant due to:

I While in transit, between the Proposer's Hotel or Restaurant and Bank ( including
Automatic Teller Machine centers) and vice versa

10

0

A

(GICL — Reliance Hotel & Restaurant Package Pelicy — Prospectus
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Anrexure |

il Burglary andfor Heusebreaking, whilst contained in safe, burglar resistant or other steel
cupboards/cashbox and/or such other places under lock and key in the Hotel or
Restaurant.

il Burglary and/or Housebreaking whilst lying in the cashier's till in the Proposer's Hotel or
Restaurant, during business hours consequent to or following assault and/or violence
against the Proposer or any employee of the Proposer or any threat.

Section X : Fixed Plate Glass

Tlhis Secticn covers loss or damage due to accidental breakage in the Proposer's Hotel or Restaurant
Off
a) Fixed plate glass and sanitary fittings,

b) Frames or framework,

c) Lettering consequent upon the breakage of glass.

Tihe Sum Insured shall be on reinstatement value basis. Coverage under this Section is subject to an
excess of 5% of the claim amount or Rs 500/- whichever is less, in respect of each and every claim for
loss or damage admitted under the Policy.

is Section covers Neon sign and/or Glow sign and/or Hoarding belonging to and fixed in the
oposer's Hotel or Restaurant against loss or damage due to accidental external means, fire, lightning,
ternal explosion, theft of whole sign/hoarding, riot, strike and maiicious damage and storm, tempest,
od and inundation, rain, hail, flood and bad weather.

e Sum Insured is based on reinstatement value for Neon sign and Glow sign and on market value for
parding. Coverage under this Section is subject to an excess of 5 % of the cfaim amount or Rs. 500/-
ichever is less, in respect of each and every claim for ioss or damage admitted under the Policy.

Section X1l : Accompanied Baggage

is Section covers loss of baggage of preprietor, partner, principal officer and an employee who is in
e parmanent employ of the Proposer due to accident or misfortune during any journey undertaken in
snnection with their official duties outside the city, town or municipal limits of the place where the
oposer's Hotel or Restaurant is situated. Provided Always that no liability wiil arise for any claim
ich is otherwise indemnifiable by a contract of affreightment for accompanied or checked in baggage.

aggage shall mean and include

a) Goods for which the proprietor, partner, principal officer or an employee in the permanent
employ of the Proposer is officiaily responsible to the Proposer, his/their personal articles and
belongings necessary for undertaking the journey and articles or things acquired during the
journey.

b) Travelling advance not exceeding Rs 10,000/-.

This Section is subject to an excess of Rs 250/~ in respect of each and every claim for loss or damage
imitted under the policy.

W
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Section XIIl : Personal Accident

py s ]
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1 This Section provides for compensation to the Insured Person ( i.e. proprietor, partner, director or
an employee in permanent employ of the Proposer and between 18 and 70 years of age) towards
bodily injury solely and directly caused by accidental, violent, external and visible means resulting
in death or disablement within 12(twelve) calendar months of occurrence of such injury.

2|l It also provides for reimbursement, in the event of the death of the Insured Person due to injury
caused solely and directly by accidental, violent, external and visible means outside his/her
residence, of the expenses incurred for transportation of Insured Person’s dead body to the place
of residence subject to a maximum of Rs 2,56C0/-.

3 It further provides for, in the event of death or permanent total disablement of the Insured Person
caused solely and directly by accidental, violent, external and visible means, compensation
towards Education Fund for dependent children as below:

a) If the Insured Person has one dependent child below the age of 23 years who is pursuing
studies, an amount of Rs 5,000/-
b) If the Insured Person has more than one dependent child below the age of 23 years who
are pursuing studies, an amount of Rs 10,00C/-
provided that the age limit of 23 years shall apply as on date of accident and not at the beginning
of the policy year.

4 Upon payment of additicnal premium of 20%, the Policy can be extended to cover medical
expenses upto 40% of the compensation payable in settlement of a valid ciaim under the Palicy or
20% of the relevant Sum Insured, whichever is less.

Subject to the Capital Sum Insured (CSI) being the maximum liability of the Company under this

Section, the Company shall pay to the Insured the sum or sums as set forth in the Table of Benefits

beiow:

Table of Benefits Percentage of
Capital Sum
‘ Insured (CS1)

1| Death 100 %

2] Total and irrecoverable loss of

i Sight of both eyes or of the actual loss by physical separation of the

two entire hands or two entire feet or one entire hand and one entire
foot or of such loss of sight of cne eye and such loss of one entire 100 %
hand or one entire foot.

ii Use of two hands or of two feet or of one hand and one foot or of

such loss of sight of one eye and such loss of use of one hand or 100 %
one foof.

3] Total and irrecoverable loss of

i) The sight of one eye or the actual loss by physical separation of one

entire hand or cne entire foot. 50 %

ii Use of a hand or a foot without physical separation 50 %

Hor the purpose of items 2 and 3 above, this shall mean separation at or abave wrist and/or of

the foot at or above ankle, respectively.

4| Permanent total and absolute disablement disabling the insured persen

from engaging in any employment or occupation of any description
whatsoever. 100 %

12
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5] Total and irrecoverable loss of various parts as given below;

Percentage of
Capital Sum
insured

Lpss of toes - all 20%

Loss of toes great - both phalanges 5%

Ligss of tees great - one phalanx 2%

Léss of toes other than great, if mere than one toe lost: each 1%

Libss of hearing - both ears 75%

Loss of hearing - one ear 30%

Lpss of four fingers and thumb of ene hand 40%

Lpss of four fingers 35%

Lpss of thumb - bath phalanges 25%

Less of thumb — one phalanx 10%

Loss of index finger — three phalanges or two phalanges or one phalanx

10%

Loss of middle finger — three phalanges or two phalanges or one phalanx 6%

Lpss of ring finger - three phalanges or two phalanges or one phalanx 5%

Upss of little finger - three phalanges or two phalanges or one phalanx 4%

Ubss of metacarpels — first or second (additional) or third, fourth or fifth 3%

(additional)

Anhy other permanent partial disablement Percentage as
assessed by a
panel doctor of

the Company

6 Temporary Total Disablement

: Ifisuch injury shall be the sole and direct cause of temporary total disablement, then so long as
tme Insured Person shall be totally disabled from engaging in any employment or occupation of
y description whatsoever, a sum at the rate of one percent (1%) of the Capital Sum Insured

il‘ der this section hereto per week, but in any case not exceeding Rs. 5,000/~ per week in all,

under all policies.

Frovided that compensation for temporary total disablement shall not be payabie for more than

100 weeks in respect of any one injury calculated from the date of commencement of

disablement and in no case shall exceed the Capital Sum Insured.

The Company will not be liable for compensation under more than one of the items (1) to (6) above, in
the same period of disablement of the Insured Person.

Section XIV : Fidelity of Employees

This Section provides cover against direct pecuniary loss caused by dishonest acts / infidelity of

ployees to be specified in the Schedule. The Policy can be on named/unnamed basis. Where it is

3 named, it should be designation / position based. Where it is position based, all employees in that
psition are required to be covered.

Section XV : Liability

—

his Section covers Proposer's legal liability (other than liability under the Public Liability Insurance Act,
991 or any amendments thereto or other statute based on the doctrine of liability or product or
bllution Yiability) to pay compensation including claimant's costs, fees and expenses incurred anywhere
ny India, in accordance with Indian Law.

—

5 0O
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This Section indemnifies the Proposer against any legal liability including defense costs incurred with
the prior written permission of the Company fowards

(a) Accidental death or bodily injury to any third party

(k) Accidental damage to property belonging to a third party

caused by or through the negligence or fault of the Proposer in the perfermance of any act in
connection with the Proposer's Hotel or Restaurant.

The indemnity under this sub-secticn oniy applies to claims arising out of accidents occurring in the
Plioposer’s Hotel or Restaurant during the period of insurance and first made in writing during the Palicy
ariod and not in respect of any claim arising out of or in connection with: '

- Pollution howsoever caused,

- Any product.

=]

The cover under this Section also includes the following:
) Valuables under Care, Control and Custody

Cioverage under this Section is subject to 0.5 % of AOA limit subject to a minimum of Rs.1000/- and a
aximum of Rs.1, 00,000/-

Section XVI : Workmen Compensation

is Section indemnifies the Proposer against liability to its own direct employees, excluding employees
f contractors, under the Fatal Accidents Act 1855 / Workman Compensation Act 1923 as amended
b time to time and under Commeon Law to pay compensation in respect of accidental death or injury
stained during the currency of the Policy arising out of and in the course of employment in India.

0

Premium structure is as per the attached annexure.
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Annexure 111

RELIANCEe General Insurance

Anit Dhirubhai Ambani Grous

A Reliance Capital Company

Regd Office: 18, Reliance Centre, Walchand Hirachand Marg, Ballard Estate, Mumbai — 400 038

RGICL/MI-HRP/Form 3
Reliance Hotel & Restaurant Package Policy

WHEREAS the Insured designated in the Schedule to this Reliance Hotel & Restaurant Package Policy
having by a proposal and declaration together with any statement, report or other document which
shall be the basis of the contract and shall be deemed to be incorporated herein, has applied to
Reliance General Insurance Company Limited (hereinafter called “the Company”) for the insurance
hereinafter set forth and paid appropriate premium for the period stated in the Schedule to this Palicy.

NOW THIS POLICY WITNESSETH that subject to the definitions, terms, conditions and exciusions
contained, endorsed or otherwise expressed herein, the Company shall compensate, indemnify, pay
and/or reimburse the Insured / Insured Person or hisfher nominee or legal heirs, as the case may be, in
respect of Insured events occurring during the period of insurance stated in the Schedule to this Policy,
in the manner and to the extent set forth in this Policy.

«Accident” means any fortuitous event or circumstance which is sudden, unexpected and unintentional
including resultant continuous, intermittent or repeated exposure arising out of the same fortuitous
event or circumstance.

“Baggage” means and includes Goods for which an insured Person is officially responsible to the
Insured, the Insured Person’s personal articles and belongings necessary for undertaking the journey
and articles or things acquired during the journey.

“Building” means structure (above plinth and foundation excluding land) of standard construction
described in the Schedute fo this Policy, unless specifically mentioned. It shall also include connected
utilities, sanitary fittings, fixtures and fittings therein belonging to the Insured and for which the Insured
is accountable.

“Burglary & Housebreaking” means theft involving entry into or exit from the Insured's Hotel or
Restaurant premises by forcible and violent means or following assault or violence or threat thereof to
any of Insured’s employees or any person residing lawfully in the Insured’s Hotel or Restaurant.

“Contents” mean items or property in the Insured’s Hotel or Restaurant consisting of, machinery,
equipment, furniture, fixtures and fittings, electricai installations and stock and stock-in-trade as
described in the Schedule to this Policy including items of property contained therein for which the
Insured is accountable.

“Damage” means actual and/or physical damage to tangible property.

RGICL — Reliance Hotel & Restaurant Package Policy — Policy Wording
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ReLIANCE General Insurance

Anit Dhirck>ai Ambani Grovs

A Reliance Capitat Company

Regd Office: 19, Reliance Centre, Walchand Hirachand Marg, Ballard Estate, Mumbai - 400 038

“Employee” means any person who is permanently employed by the Insured for the purpose of
Insured's Hotel or Restaurant.

“Glass” means fixed plain glass and mirrors in or on the Insured’'s Hotel or Restaurant premises
excluding painting, tinting, embossing or ornamental works on the glass.

“Hotel or Restaurant” shall without prejudice to the generality of each of these words include
establishments which carry on hospitality business, provide boarding / lodging facilities, catering
services, serve edible items and/or effect across the counter sale of food stuff / beverages / drinks of
every kind and description.

“Injury” means death, bodily injury, ilness or disease of or to any person.

“insured Person” means and includes any proprietor, partner, Director, principal officer or an
employee of the Insured aged between 18 and 70 years of age.

“Journey” means any trip undertaken in connection with official duties outside the city, town or
municipal limits of the place where the Insured's Hotel or Restaurant is situated.

“Kutcha Construction” shall mean and include any building having walls and/or rocfs of wooden
planks/thatched leaves and/or grass/hay of any kind/bamboo/plastic cloth/asphalt cloth/canvas/tarpaulin
and the like.

“Market Value” means Replacement Value less depreciation.

“Money” means and includes cash, coins, currency nctes, cheques, postal orders, bank drafts, pay
orders, postage stamps.

“Pollution” means pollution or contamination of the atmosphere or of any water, tand or other tangible
property. -

“Premises” shall be deemed to include pipelines running outside the premises for discharge of treated
effluents at a disposal point situated within a distance of one kilometer from the Insured’s Hotel or
Restaurant.

“Refroactive Date” means the date that will coincide with the date of commencement of the first Policy
as long as the policy has been renewed without any break. When there is a break, the refroactive date

shall commence from the date of renewal of the Policy.

“Reinstatement Value” means the cost of replacing or reinstating on the same site, property of the
same kind or type but not superior to or more extensive than the Insured property when new.

20

RGICL — Reliance Hotel & Restaurant Package Policy — Policy Wording
RGI —Mi -39



Annexure [l

REeLIANCe General Insurance

Anil Dhir- thai Ambani Grous A Reliance Capital Compary

Regd Office: 19, Reliance Centre, Walchand Hirachand Marg, Ballard Estate, Mumbai — 400 038

«“Safe” means and includes cupboards, almirahs and cash boxes made of steel and of standard make
secured with standard locking system.

“Sapitary fittings” mean fixed wash basins, pedestals, sinks, lavatory pans and cisten contained in
the Insured’s Hotel or Restaurant.

«“Standard construction” means any construction other than ‘Kutcha’ construction.
Scope of Coverage

Section | - Building / Contents (Excluding Money and Valuables)

The Company will indemnify the Insured in respect of loss or damage to the building wherein the
business of the Hotel or Restaurant is carried on and te contents therein as specified in the Schedule to
this Policy due fo

| Fire
Excluding loss, destruction of or damage caused to the property insured by
a) 1)its own fermentation, natural heating or spontaneous combustion
ii) Its undergoing any heating or drying process.
b) Burning of property insured by order of any Public Authority.

Il Lightning

lil Explosion/implosion
Excluding toss, destruction of or damage

a) to boilers (other than domestic boilers), economisers or other vessels, machinery or apparatus
(in which steam is generated) or their contents resulting from their own explosicn/implosion
b) caused by centrifugal forces

IV Aircraft Damage

Loss, destruction of or damage caused by aircraft, other aerial or space devices and articles dropped
there from excluding those caused by pressure waves.

V Riof, Strike and Malicious Damage

Loss of or visibie physical damage or destruction by external violent means directly caused to the
property Insured but excluding those caused by:
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Regd Cffice: 19, Reliance Centre, Walchand Hirachand Marg, Baltard Estate, Mumbai — 400 038

a. total or partial cessation of werk or the retardation or interruption or cessation of any process or
operations or omissions of any kind

b. permanent or temporary dispossession resulting from confiscation, commandeering, reguisition
or destruction by order of the Government or any lawfully constituted Authority

c. permanent or temporary dispossession of any building or plant or unit or machinery resulting
from the unlawful occupation by any person of such building or plant or unit or machinery or
prevention of access to the same

d. Burglary, housebreaking, theft, larceny or any such attempt or any omission of any kind of any
person (whether or not such act is committed in the course of a disturbance of public peace) in
any malicious act.

Terrorism Damage Exclusion Warranty:

Notwithstanding any provision to the contrary within this insurance it is agreed that this insurance
excludes loss, damage, cost or expense of whatsoever nature directly or indirectly caused by, resulting
from or in connection with any act of terrorism regardless of any other cause or event contributing
concurrently or in any other sequence to the loss.

For the purpose of this endorsement an act of terrorism means an act, including but not limited to the
use of force of violence and/or the threat thereof, of any person or group(s} of persons whether acting
alone or on behalf of or in connection with any organisation(s) or government(s), committed for political,
religious, ideological or similar purpose including the intention to influence any government and/or to
put the public, or any section of the public in fear.

The warranty also excludes loss, damage, cost or expense of whatsoever nature directly or indirectly
caused by, resulting from or in connection with any action taken in controlling, preventing, suppressing
or in any way relating to action taken in respect of any act of terrorism.

If the Company alleges that by reason of this exclusion, any loss, damage, cost or expenses is not
covered by this insurance the burden of proving the contrary shall be upon the Insured.

In the event of any portion of this endorsement is found tc be invalid or unenforceable, the remainder
shall remain in full force and effect.

V1 Storm, Cyclone, Typhoon, Tempest, Hurricane, Tornado, Flood and Inundation (STFI)

Loss, destruction or damage directly caused by storm, cyclone, typhoon, tempest, hurricane, tornado,
flood or inundation, volcanic eruption or other convulsions ¢f nature.

VH Impact Damage
Loss or visible physical damage or destruction caused to the property insured due to impact by any rail/
road vehicle or animal by direct contact not belonging to or cwned by

22

RGICL — Reliance Hotel & Restaurant Package Policy — Policy Wording
RGI -MI -39



Annexure [lI

ReLIANCe General Insurance

Anil Dhinu shai Ambani Group

A Reliance Capitat Compary

Regd Office: 18, Reliance Centre, Waichand Hirachand Marg, Ballard Estate, Mumbai — 400 038

a. the Insured or any occupier of the property Insured or
b. Insured’'s employees while acting in the course of their employment.

Vil Subsidence and Landslide including Rockslide

Loss, destruction or damage directly caused by subsidence of part of the site on which the property
insured stands or land slide/rock slide excluding:

the normal cracking, settlement or bedding down of new structures

the settlement or movement of made up ground

coastal or river erogion

defective design or workmanship or use of defective materials

Demolition, construction, structural aiterations or repair of any property, ground works
or excavations.

® a0 o

IX Bursting and/or Overflowing of Water Tanks, Apparatus and Pipes
X Missile Testing Operations
Xi Leakage from Automatic Sprinkler Installations

Excluding loss, destruction or damage caused by
a. repairs or alterations to the property Insured
b. repairs, removal or extension of the sprinkler installation
c. defects in construction known to the Insured

Xl Bush Fire

Exciuding loss, destruction or damage caused by forest fire.

Provided that the liability of the Company shall in no case exceed in respect of each item the Sum
Insured expressed in the Schedule to be insured thereon or in the whole the total Sum Insured hereby
or such other sum or sums as may be substituted there form by memorandum hereon or attached
hereto signed by or on behalf of the Company.

Xl Earthquake (Fire and Shock)

Loss or damage (including loss or damage by fire) to any of the property Insured occasioned by of
through or in consequence of earthquake including flocd or overflow of the sea, lakes, reservoirs and
rivers andfor landslide / rockslide resuiting there from. Provided always that in the event of a claim for
loss or damage due to earthquake under this Section the Insured shall (if so required) prove that the
loss or damage was occasioned by or through or in consequence of earthquake.
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ReLIANCE General Insurance
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Regd Office: 19, Reliance Centre, Walchand Hirachand Marg, Ballard Estate, Mumbai — 400 038

Special Exclusions

This Section does not cover

1. a) The first 5% of each and every claim subject fo a minimum of Rs.10,000/- in respect of each
and every loss arising out of “Act of God” perils such as earthquake, ligntning, STFI, subsidence,
landslide and rock slide covered under the Policy.

b) The first Rs.10,000 for each and every ioss arising out of other perils in respect of which the
Insured is indemnified by this Policy.

The excess shall apply per event per insured.

2. Loss, destruction or damage caused by war, invasion, act of foreign enemy, hostilities or war like
operations (whether war be declared or not}, civil war, mutiny, civil commotion assuming the
proportions of or amounting to a popular rising, military rising, rebellion, revolution, insurrection or
military or usurped power.

3. Loss, destruction or damage, directly or indirectly, caused to the property insured by
a) ionizing, radiation or contamination by radicactivity from any nuclear fuet or from any nuclear
waste from the combustion of nuciear fuel
b) radio active toxic, explosives or other hazardous properties of any explosive nuclear assembly
or nuclear component thereof .

4. Loss, destruction or damage caused to the insured property by pollution or contamination excluding
a) Pollution or contamination which itself resuits from a peril hereby insured against
b) Any peril hereby insured against which itself results from polluticn or contamination.

5. Loss, destruction or damage to bullion or unset precious stones, any curios or works of art for an
amount exceeding Rs. 10,000/-manuscripts, plans, drawings, securities, obligations or documents
of any kind, stamps, coing or paper money, cheques, books of accounts or other business books,
computer systems records, explosives unless otherwise expressly stated in the Policy.

6. Loss, destruction or damage to the stocks in Cold Storage premises caused by change of
temperature.

7. Loss, destruction or damage to any electricat machines, apparatus, fixtures, or fittings arising from
or occasioned by over-running, excessive pressure, short circuiting, arcing, self heating or leakage
of electricity from whatever cause (lightning included) provided that this exclusion shail apply only to
the particular electrical machine, apparatus, fixture or fitting so affected and not to other machines,
apparatus, fixtures or fittings which may be destroyed or damaged by fire so set up.
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8. Expenses necessarily incurred on (i) Architects, Surveyors and Consulting Engineer's Fees and (ii)
debris removal by the Insured following a loss, destruction or damage to the property Insured by an
Insured peril in excess of 3% and 1% of the claim amount respectively.

9. Loss of earnings, loss by delay, loss of market or other consequential or indirect loss or damage of
any kind or description whatscever.

10. Loss or damage by spoilage resulting from the retardation or interruption or cessation of any
process or operation caused by operation of any of the perils covered.

11. Loss by theft during or after the occurrence of any Insured perii except as provided under Riot,
Strike, Malicious and Terrorism Damage cover.

12. Any loss or damage occasioned by or through or in conseguence, directly or indirectly, due to
veleanic eruption or other convulsions of nature.

13. Loss or damage to property Insured if removed {o any building or place other than in which it is
herein stated to be Insured, except machinery and equipment temporarily removed for repairs,
cleaning, renovation or other simitar purposes for a period not exceeding B0 days.

Sum Insured:

The basis of valuation in respect of buildings and contents, other than stock and stock-in-trade, shall be
on reinstatement vaiue or market value, as opted by the [nsured. In case of stock and stock-in-trade, it
shall be on market value basis.

Basis of indemnity:

a) The indemnity in respect of buildings and contents, other than stock and stock-in-trade, shall be
on the basis of reinstatement value or market value, as opted by the Insured. In respect of
stock and stock-in-trade, it shall be on market value.

b) In the event of property Insured being damaged by any of the specified perils, the Company
shall pay for the amount of damage or loss or at its option replace or repair the damaged
property.

c) If the property hereby Insured shali, at the breaking out of any fire cr at the commencement of
any destruction of or damage to the property, by any other perii hereby Insured against be
collectively of greater value than the Sum Insured thereon, then the Insured shall be considered
as being his own insurer for the difference and shall bear a ratable porticn of the loss
accordingly. Every item, if more than one, of the Policy shall be separately subject to this sub-
clause.
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Special Conditions

1.

2.

Coverage under this Section shali be veid-able in the event of mis-representation, mis-description or
non-disclosure of any material particular.

All insurance under this Section shall cease on expiry of seven days from the date of fall or
displacement of any building or part thereof or of the whole or any part of any range of buildings or of
any structure of which such building forms part.

Provided such a fall or displacement is not caused by Insured perils, loss or damage which is covered
by this Policy or would be covered if such building, range cf buildings or structure were insured under
this Policy.

Notwithstanding the above, the Company subject to an express notice being given as soon as possible
but not later than seven days of any such fall or displacement may agree to continue the insurance
subject to revised rates, terms and conditions as may be decided by it and confirmed in writing to this
effect.

Under any of the following circumstances the insurance ceases to attach as regards the property
affected unless the Insured, before the occurrence of any loss or dama;e, obtains the sanction of the
Company signified by endorsement upon the Policy by or on behalf of the Company:

a. If the trade or manufacture carried on be altered, or if the nature of the occupation of or other
circumstances affecting the building Insured or containing the Insured property be changed in
such a way as to increase the risk of loss or damage by Insured perils.

b. If the building Insured or containing the Insured property becomes unoccupied and so remains
for a period of more than 30 days.

¢. If the interest in the property passes from the Insured otherwise than by will or operation of law.

This insurance does not cover any loss or damage to property which, at the time of the happening of
such loss or damage, is Insured by or would, but for the existence of this Policy, be Insured by any
marine Policy or policies except in respect of any excess beyond the amount which would have been
payable under the marine Policy or policies had this insurance not been effected.

This insurance may be terminated at any time at the request of the Insured, in which case the
Company will retain the premium at the short period rate as per All India Fire Tariff { Table given here
below) for the time the Policy has been in force. This insurance may also at any fime be terminated
at the option of the Company, on 15 days' notice to that effect being given to the Insured, in which
case the Company shall be liable to repay on demand a ratable proportion of the premium for the
unexpired term from the date of the cancellation.
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i.  On the happening of any loss or damage the Insured shall forthwith give notice thereof to the
Company and shall within 15 days after the loss or damags, or such further time as the Company may
in writing aliow in that behalf, deliver to the Company

a. A claim in writing for the loss or damage containing in particular an account as may be
reasonably practicable of all the several articles or items of property damaged or destroyed, and
of the amount of the loss or damage thereto respectively, having regard to their value at the time
of the loss or damage not including profit of any kind.

b. Particulars of all other insurances, if any.

The Insured shall also at all times at his own expense produce, procure and give to the Company all
such further particulars, plans, specification books, vouchers, invoices, duplicates or copies thereof,
documents, investigation reports (internal/external), proofs and information with respect to the claim
and the origin and cause of the loss and the circumstances under which the loss or damage occurred,
and any matter touching the liability or the amount of the liability of the Company as may be reascnably
required by or on behalf of the Company together with a declaration on oath or in other legal form of the
truth of the claim and of any matters connected therewith.

No claim under this Policy shall be payable unless the ferms of this cendition have been complied with.

(i) In no case whatsoever shall the Company be liable for any loss or damage after the expiry of 12
months from the happening of the loss or damage unless the claim is the subiect cf pending action or
arbitration; it being expressly agreed and declared that if the Company shall disclaim liability for any
claim hereunder and such claim shall not within 12 calendar months from the date of the disclaimer
have been made the subject matter of a suit in a court of law then the claim shall for all purposes be
deemed to have been abandconed and shall not thereafter be recoverable hereunder.

7. On the happening of loss or damage to any of the property insured by this Policy, the Company may

a) Enter and take and keep possession of the building or premises where the loss or damage has
happened

b) Take possession of or require to be delivered to it any property of the Insured in the buiiding or
on the premises at the time of the loss or damage

¢) Keep possession of any such property and examine, sori, arrange, remove or otherwise deal with
the same

d) Sell any such property or dispose of the same for account of whom it may concern.

The powers conferred by this condition shall be exercisable by the Company at any time until notice in
writing is given by the Insured that he makes nc claim under the Policy, or if any claim is made, until

such claim is finally determined or withdrawn, and the Company shall not by any act done in the
27

RGICL — Reliance Hotel & Restaurant Package Policy — Policy Wording
RGI -Mi -39



Arnexure Il

REeLIANCe General Insurance

. .~ )
Anil, Dhitcbhai Ambani Group A Reliance Capitat Compary

Regd Office: 19, Reliance Centre, Walchand Hirachand Marg, Ballard Estate, Mumbai — 400 038

exercise or purported exercise of its powers hereunder, incur any liabitity to the Insured or diminish its
rights to rely upon any of the conditions of this Policy in answer to any claim.

If the Insured or any person on his behalf shall not compiy with the requirements of the Company or
shall hinder or obstruct the Company, in the exercise of its powers hereunder, ali benefits under this
Policy shall be forfeited.

The Insured shall not in any case be entitled to abandon any property to the Company whether
taken possession of by the Company or not.

If the claim be in any respect fraudulent, or if any false declaration be made cr used in suppaort
thereof or if any fraudulent means or devices are used by the Insured or any one acting on his
behalf to obtain any benefit under the Policy or if the loss or damage be occasioned by the wiliful
act or with the connivance of the Insured all benefits under this Policy shall be forfeited.

If the Company at its option, reinstates or replaces the property damaged or destroyed, or any part
thereof, instead of paying the amount of the loss or damage, or join with any other Company or
Insurer(s) in 5o doing, the Company shall not be bound to reinstate exactly or compietely but only
as circumstances permit and in reasonably sufficient manner, and in no case shall the Company be
bound to expend more in reinstatement than it would have cost to reinstate such properiy as it was
at the time of the occurrence of such loss or damage nor more than the sum Insured by the
Company thereon. If the Company so elects to reinstate or replace any property the Insured shall at
his own expense furnish the Company with such plans, specifications, measurements, quaniities
and other particulars as the Company may require, and no acts dene, or caused to be done, by the
Company with a view to reinstatement or replacement shall be deemed an election by the
Company to reinstate or replace.

If in any case the Company shall be unable to reinstate or repair the property hereby Insured,
because of any municipal or other regulations in force affecting the alignment of sireets or the
construction of buildings or otherwise, the Company shall, in every such case, only be liable to pay
such sum as would be requisite to reinstate or repair such property if the same could lawfully be
reinstated to its former condition.

If the property hereby Insured shall at the breaking out of any fire or at the commencement of any
destruction of or damage to the property by any other peril hereby Insured against be collectively of
greater value than the sum Insured thereon, then the Insured shall be considered as being his own
insurer for the difference and shall bear a ratable proportion of the loss accordingly. Every item, if
more than one, of the Policy shall be separately subject to this condition.

If at the time of any loss or damage happening to any property hereby Insured there be any other
subsisting insurance or insurances, whether effected by the Insured or by any other person or
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12.

13.

14,

persons covering the same property, this Company shall not be liable to pay or contribute more
than its rateable proportion of such loss or damage.

The Insured shall at the expense of the Cempany do and concur in doing, and permit to be done. all
such acts and things as may be necessary or reasonably required by the Company for the purpose of
enforcing any rights and remedies or of obtaining relief or indemnity from other parties to which the
Company shall be or wouid become entitied or subrogated, upon its paying for or making good any loss
or damage under this Policy, whether such acts and things shall be or become necessary or required
before or after his indemnification by the Company.

If any dispute or difference shall arise as to the quantum to be paid under this Policy (liabitity being
otherwise admitted) such difference shall independently of all other questions be referred to the
decision of a sole arbitrator to be appointed in writing by the parties thereto or if they cannot agree
upon a single arbitrator within 30 days of any party invoking arbitration, the same shall be referred
to a panel of three arbitrators, comprising of two arbitrators, one to be appointed by each of the
parties to the dispute/difference and the third arbitrator to be appointed by such two arbitrators and
the arhitration shall be conducted under and in accordance with the provisions of the Arbitration and
Conciliation Act, 1996.

It is clearly agreed and understood that no difference or dispute shall be referable to arbitration as
hereinbefore provided, if the Company has disputed or not accepted liability under or in respect of
this Policy.

It is hereby expressly stipulated and declared that it shali be a condition precedent to any right of
action or suit upen this Policy that the award by such arbitrator/ arbitrators of the amount of the loss
or damage shall be first obtained.

Every notice and other communication to the Company required by these conditions must be
written or printed.

At all times during the period of insurance of this Policy the insurance cover will be mainiained to
the full extent of the respective sum Insured in consideration of which upon the settlement of any
foss under this Policy, pro-rata premium for the unexpired period from the date of such less to the
expiry of period of insurance for the amount of such loss shall be payable by the Insured tc the
Company.

The additional premium referred above shall be deducted from the net claim amount payable under
the Policy. This continuous cover to the full extent wiil be available notwithstanding any previous
loss for which the Company may have paid hereunder and irrespective of the fact whether the
additional premium as mentioned above has been actually paid or not following such loss. The
intention of this condition is to ensure continuity of the cover to the Insured subject only to the right
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of the Company for deduction from the claim amount, when settled, of pro-rata premium to be
calculated from the date of loss till expiry of the Poficy.

Notwithstanding what is stated above, the Sum Insured shall stand reduced by the amount of loss
in case the Insured immediately on occurrence of the loss exercises his option not to reinstate the
sum Insured as above.

Section | — Alternate Accommodation

This Section provides for payment of expenses of additional rent for alternative accommodation
availed of by the Insured in the event of the Insured'’s Hotel or Restaurant (being the original premises)
mentioned in the Schedule to this Policy being destroyed or damaged by fire and aliied perils including
earthquake and rendered unfit for occupation subject to the following:

10.

The Indemnity shall be limited to the period during which the original premises remain
untenable as a result of occurrence of perils Insured against and shall not exceed six menths.
The liability of the Company shall not exceed the Sum tnsured as mentioned in the Schedule to
this Policy.

The additional expenses under this Section shall be the difference between the new and the
original rent only.

Certificate from the Local Municipal Authority or an Architect to the effect that premises in
guestion are untenable is required to be submitted.

The cover is granted against Fire and allied perils including Earthquake (Fire & Shock). Cover
against Riot, Strike, Malicicus damage is granted anly if it involves actual physical damage to the
building. The cover does not intend to pay, if for instance, the Insured's entry is barred by
strikers, demonstrators and similar such occurrences.

The cover is limited to buildings other than those of "Kutcha" construction.

The area for alternative accommodation shail be equivalent to the area presently occupied by
the Insured. However, no restriction will apply in respect of jocality for the alternative
accommodation, so long as the alternative accommodation is taken in the same city or
town.

Where the Insured is the Owner-Occupant of the present property, since he will not be paying
any rent based on the area occupied by him (in comparison with the actual rent being paid by
the tenant in the same building or similar buildings in the same locality} the standard rent based
on the rateable values fixed by Municipal/Revenue Authorities for tax purposes shall be
treated as the original rent for the purpose of this Secticn.

If the sum produced by applying the monthly additional rent, borne by the Insured for the alternative
accommodation to the maximum indemnity period is more than the Sum Insured hereby, the
liability of the Company shall be proportionately reduced.

If the area of alternative accommaodation taken by the Insured is more than the area of the
original premises, the additional rent borne by the Insured for the purpose of this Section shall be
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deemed to be that proporticn of the additional rent actually borne by the Insured as the area of the
original premises bears to the area of the alternative accommodation taken by the Insured.

11 If the Insured is a tenant only and for safeguarding his legal tenancy rights is obliged to pay rent for
the premises even during the period when it is not fit for occupation, the additional rent borne
by him shall be the actual rent for the alternative accommodation

12. If the Insured is a tenant and is not obliged to pay rent for the premises during the period when
it is not fit for occupation, the additional rent borne by him is the actual rent paid for alternative
accommodation taken iess the rent which he was paying for the premises immediately prior to
the same being damaged or destroyed by Insured Perils and rendered unfit for occupation

Special Conditions

a) The indemnity shall be computed on weekly basis and shall be only for a maximum pericd of &
weeks which shall be within three months form the date of occurrence of the Insured peril.

b) No amount shall be payable under this Section unless the same has been actually incurred by
the Insured and is supported by bills / vouchers / receipts/ documents to the satisfaction of the
Company.

¢) The amount payable under this Section per week of claim shall not exceed 1% of sum under
section 1B of the Schedule attached to this Policy.

d) Certificate from an Architect to the effect that premises in question are untenantable will be
accepted as adequate proof of the fact that the Insured premises have become untenantable.

e) The temporary locaticn shall be in an equivalent locality, within the same city / town and of a
similar extent as the premises that was occupied by the Insured.

Section lll - Business Interruption (Fire)

If Insured’'s Hotel or Restaurant business is interrupted because of damage to the premises by Fire &
allied perils and a valid claim is payable under Section | of this Policy, the Company will pay for the loss
resulting from the interruption in respect of the following items in accordance with the Basis of
Settlement and the Limit of Liability.

(a) Gross Profit due to reduction in turnover

(b) Increase in cost of working

DEFINITIONS

1. Indemnity Period: The period beginning with the occurrence of the damage and ending not later
than number of months specified in the Schedule thereafter during which the results of the
business is affected in consequence of damage to the premises caused by Fire & allied perils.

2 Turnover: The money paid or payable to the Insured for services rencered in course of the

husiness at the Hotel or Restaurant.
3. Gross profit The amount by which the sum of the Turnover and the amount of Billing shall
exceed the sum of the amount of the Opening Billing and the amount of the Specified Working

Expenses
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Rate of Gross Profit: The rate of Gross Profit
per unit earned on the Turnover during the
financial year immediately before the date of
the damage

Annual Turnover: The turnover during the
twelve months immediately before the date of
the damage.

Standard Turncver; The Turnover during the
Period in the twelve months immediatety before
the date of the damage which corresponds with
the Indemnity Period.

"To which such adjustments shall be made as may be

necessary to provide for the trend of the business and
for variations in or special circumnstances affecting the
business either before or after the damage or which
would have affected the business had the damage not
occurred so that the figures thus adjusted shall
represent as nearly as may be reasonably practicable
the resuits which but for the damage would have been
obtained during the relative pericd after the damage.

Conditions

If during the Indemnity Period services shall be rendered elsewhere than at the Hotel or Restaurant
for the benefit of the business either by Insured or by others on Insured's behalf the money paid or
payable in respect of such sales or services shall be brought into account in arriving at the Turnover
during the indemnity Period.

Insured shall declare within nine months after the expiry of any Period of Insurance, that the Gross
Profit earned (or a proportionately increased multiple there of where the maximum Indemnity
Period exceeds 12 months) during the accounting period of 12 months most nearly cencurrent with
the Period of Insurance, as certified by the Insured’'s Auditors, was less than the Limit of Liability
there on, a pro-rata return of premium not exceeding 50% of the premium paid by Insured for such
period of Insurance shall be made in respect of the difference. Where, however, The Company
does not receive the declaration within twelve months after the expiry of the Period of Insurance, no
refund shall be admissible. If any damage has occurred giving rise to a claim under this Pclicy such
return shall be made in respect only of said difference, as is not due to such damage.

The insurance of this Poiicy ceases if {a) the business be wound up or carried on by Liquidator or
Receiver or permanenily discontinued or (b} the Insured'’s interest ceases otherwise than by deatn
(c) any alteration be made in the Hotel or Restaurant where by the risk of damage is increased, at
any time after the commencement of this insurance, unless its continuance be admitted by
memorandum signed by or on behalf of the Company.

Basis of Settlement
The amount payable as indemnity shall be

(a) In respect of loss of Gross Profit due to Reduction in Turnover: the sum produced by applying the
Rate of Gross Profit to the amount by which the Turnover during the tndemnity period shall, in
consequence of the damage, fall short of the Standard Turnover.

(b} In respect of Increase in cost of working: the additional expenditure necessarily and reasonably
incurred for the scle purpose of avoiding or diminishing the reduction in Turnover which but for the
expenditure would have taken place during the Indemnity Period in consequence, but not
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exceeding the reduction in turnover sc avoided. Less any sum saved during the Indemnity Period
in respect of such of the charges and expenses of the business payable out of Gross Profit as may
cease or be reduced in consequence of the damage.

Provided that if the Limit of Liability by this item be less than the sum produced by applying the Rate of
Gross Profit to the Annual Turnover, the amount payable shatl be proportionately reduced.

Departmental Clause

If the business be conducted in departments, the independent trading results of which are
ascertainable, the provision of Clause (a} and (b) of ltem 1 shall apply separately to each department
affected by the damage except that if the Limit of Liability by the said item be less than the aggregate of
the sum produced by applying the rate of gross profit for each department of the business{whether
affected by the Damage or not) to the relative Annual Turnover thereof, the amount payable shall be
proportionately reduced.

Limit of Liability

The maximum amount the Company may have to pay as indemnity under this Section shall not exceed
the Limit of Liability in respect of each item as stated in the Schedule for any one Period of Insurance.

Section IV - Etectronic Equipment

This Section indemnifies the Insured against any unforeseen and sudden physical loss of damage to
Electronic equipment detailed in the Schedule, belonging to the Insured from any cause, other than
those specifically excluded, in a manner necessitating repair or replacement, by payment in cash,
replacement or repair (at the option of the Company), upto an amount not exceeding during the period
of Insurance in respect of each of the items specified in the Schedule the sum set opposite thereto and
not exceeding in all the total Sum expressed in the Schedule.

Provided that the Sum Insured in respect of each and every item covered by this Section shall be equal
to the cost of replacement of the insured property by new property of the same kind and same capacity,

Replacement cost includes freight, dues and customs duties, if any and erection costs.
Special Exclusions

The Company shall not, however, be liable for

a) 5% (Five Percent) of the claim amount subject to a minimum of Rs. 1,000/- {One Thousand cnly)
for each and every occurrence of damage.

b) the Excess stated in the Schedule to be borne by the Insured in any one occurrence whether one

or more items are lost or damaged: if more than one item is iost or damaged in one occurrence,
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the Insured shali not, however, be called upon toc bear mere than the highest single excess
applicable to such items;

c) loss or damage caused by any faults or defects existing at the time of commencement of the
present Insurance within the knowledge of the Insured, or his representatives, whether such
faults or defects were known to the Company or not;

d) loss or damage as a direct consequence of the continual influence of operation (e.g. wear and
tear, cavitations, erosion, corrosion, incrustation) or of gradual deterioration due toc atmospheric
conditions;

2} any costs incurred in connection with the elimination of functional failures uniess such failures were
caused by an indemnifiable loss of or damage to the Insured items,

fy any costs incurred in connection with the maintenance of the Insured items, such exclusion also
applying to parts exchanged in the course of such maintenance operations;

g) loss or damage to be made good by the manufacturer, supplier or maintenance contractor either in
law ¢r under confract;

h) loss of or damage to rented or hired equipment for which the owner is responsible either by law or
under a lease and/or maintenance agreement;

i) consequential loss or iiability of any kind or description;

j) loss of or damage to bulbs, valves, tubes, ribbons, fuses, seals, belts, wires, chains, rubber tyres,
exchangeable tools, engraved cylinders, objects made of glass, porcelain or ceramics sieves or
fabrics, or any operating media},

k) Aesthetic defects, such as scratches on painted, polished or enamelied surfaces.

I} The cost of any alierations, improvemenis or overhauls.

m) Cessation of work total or partial.

Warranty

It is warranted that an Agreement for the Electronic Equipment Installation from its cwners or

manufacturers or a Company or Concern approved by manufacturer shall be kept in force throughout

the currency of this Policy and no variation in terms of the Agreement shall be made without the

Company's written consent, For the purpose of this warranty, ‘Agreement’ shall mean any agreement

which provides:

a) Maintenance services for the Electronic Equipment Instaliation inciuding preventive treatment or
adjustment of mechanical or moving parts, safety checks and

b} Rectification of loss, damage, faults arising form any cause during normal operation as well as from
aging.

Provided that this warranty shall not apply if the additional premium as required by the Company is paid

by the Insured for deletion of this warranty.

Basis of [Indemnity:

a) In cases where damage to an Insured item can be repaired the Company will pay expenses
necessarily incurred to restore the damaged machine to its former state of serviceability plus the

34

RGICL — Reliance Hotel & Restaurant Package Policy — Policy Wording
RGI -MI -39



Annexdre 1l

REeLIANCe General Insurance

s [P
Anil Dhircbhai Ameani Groug A Reliance Capita. Comparny

Regd Office: 19, Reliance Centre, Waichand Hirachand Marg, Ballard Estate, Mumbai — 400 038

cost of dismantling and re-erection incurred for the purpose of effecting the repairs as well as
ordinary freight to and from a repair-shop, customs duties and dues if any, to the extent such
expenses have been included in the Sum Insured. If the repairs are executed at a workshop owned
by the Insured, the Company will pay the cest of materials and wages incurred for the purpose of
the repairs plus a reasonable percentage to cover overhead charges. No deducticn shall be made
for depreciation in respect of parts replaced, except those with limited life, but the value of any
salvage will be taken into account. If the cost of repairs as detailed herein above equals or exceeds
the actual value of the machinery Insured immediately before the occurrence of the damage, the
setilement shall be made on the tasis provided below.

b} In cases where an Insured item is destroyed or cannot be repaired, the Company will pay the actual
value of the item immediately before the occurrence of the loss, including costs for ordinary freight,
erection and customs duties if any, provided such expenses have been included in the Sum
Insured, such actual value to be calculated by deducting proper depreciation from the replacement
value of the item. The Company will also pay any normal charges for the dismantling of the
machinery destroyed, but the salvage will be taken into account.

¢} The cost of any provisional repairs will be borne by the Company if such repairs constitute part of
the final repairs, and do not increase the total repair expenses.

d} In cases of total loss of the insured item that has become obsolete, ali costs necessary to replace
the lost or damaged Insured item with a foliow-up model (similar type) of similar structure/
configuration (of similar quality) i.e. low, average or high capacity will be reimbursed.

e) The Company will make payments only after being satisfied, with necessary bills and documents
that the repairs have been effected or replacements have taken place, as the case may be. The
Company may, however, not insist for bills and documents in case of total loss where the Insured is
unable to repiace the damaged equipment for reasons beyond their control.

Section V — Reinstatement of Data

This Section indemnifies the Insured against the cost of reinstating data on data carrying materials and
for programmes. !n the event of damage to data contained in or on data carrying materials or fo
programmes, up to an amount not exceeding during the period of Insurance the Sum expressed in the
Schedule as Insured hereby.

Provided that no claim under this Section shall be admissible unless the data was resident in an
electronic equipment covered under Section IV and a claim in respect of the same had been made and
admitted by the Company.

Provided further that such reinstatement shali be done within a period of 3 menths from the date of
oceurrence of the loss/ damage.

Special Exclusions

The Company will not be liable for:
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a) 5% (Five percent) of the claim amount subject to a minimum of Rs. 1,000/~ for each and every

occurrence of the damage.

b) Loss caused by data carrying materials not stored in accerdance with or stored for a larger period
than stated in the maker's instruction.

c) Any cost arising from false programming, punching, iabeling or inserting inadvertent canceling of
information caused by magnetic fields.

d) Loss discovered more than six calendar months after its cceurrence.

e) Costincurred for alteration or improvement of data/programme.

f) Intrinsic value of data/programme.

g) Programme which cannot be exchanged by user

Section VI - All Risk (Portable Computers and Mobile Phones)

The Section will indemnify the Insured against physical loss or damage during the period of this Policy
to the items specified in the Schedule and belonging to Insured and in personal custody of insured,
director or employee whilst anywhere in India for the purpose of business.

Provided that the liability of the Company will be limited to Sum insured against each item in the
Schedule and not exceeding in aggregate the total Sum Insured stated in the Schedule in any one
pericd of Insurance.

Provided further that this Section is otherwise subject to the same perils, terms, conditions, exclusions,
warranties and provisions as contained in Section [V,

Section VIl — Machinery Breakdown

The Company will indemnify the Insured against any unforeseen and sudden physical loss or damage
by electrical or mechanical breakdown sustained during the currency of Policy by electrical or
mechanical appliances, apparatus, gadgets or any electrical or mechanical installation which are not
older than 5 (Five) years in age, while contained in or fixed in the Hotel or Restaurant and specified in
the Schedule, from any cause, other than those specifically excluded, in & manner necessitating repair
or replacement, by payment in cash, replacement or repair (at the option of the Company), upto an
amount stated in the Schedule.

Provided that the Sum Insured in respect of each and every item covered by this Sectien shall be equal
to the cost of replacement of the Insured property by new property of the same kind and same capacity,

Replacement cost includes freight, dues and customs duties, if any and erection costs.

Breakdown shall mean the actual breaking or burning out of or the failure of any part of the appliances,
installation specified in the Schedule occurring during normal use owing to any cause stoppage of
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functions thereof and necessitating the repair or replacement of such parts before normal working can
commence.

Extension

On payment of additional premium this section of the policy is extended to cover any loss or damage
due to deterioration, putrefaction or contamination of stocks insured against the breakdown of the
Refrigeration Machinery described in the schedule resulting in a rise in temperature in the refrigeration
chambers subject to terms, exceptions, warranties and conditions & limit of Liability stated in the
schedute.

Special Conditions

a) The amount payable under this Section shall include expenses necessarily incurred to restore the
damaged property to its former state of serviceability pius the cost of dismantling and re-erection
incurred for the purpose of effecting the repairs as well as custom duties and other dues if any to
the extent such expenses have been included in the Sum Insured.

b) No deducticn shall be made towards depreciation in respect of parts replaced except for parts with
limited life of use but the value of salvage will be taken into account.

c) |f the cost of repairs equals or exceeds the actual value of the insured item immediately before the
occurrence of the damage, the settlement shall be made on the basis provided for in d) below.

d) In case of total loss claims, the Company wili pay actual value of the item immediately before the
occurrence of the damage including cost for ordinary freight, erection and custem duties if any
provided such expenses have been included in Sum Insured. Such actual value to be calculated by
deducting 10% depreciation per year from the replacement value of item since date of manufacture.
The maximum depreciation however shall not exceed 50% of the replacement value of the item in
respect of which is total loss is admitted under the Policy.

Special Exclusions

The Company will not be liable for:

a) 1% (One percent) of the Sum Insured in respect of each appliance covered separately or the sum
of Rs.250/- (two hundred and fifty) whichever is higher of each and every damage in respect of
which claim is admitted under the Policy.

b) Damage to any Insured item by perils which are insurable under other sections of the Policy.

c) Damage for which the manufacturer or supplier of the property or a maintenance contractor is
responsible by law or contract

d) Gradually developing flaws, defects, cracks or partial fractures in any part not necessitating
immediate stoppage although at some future time repair or replacement of the parts affected may
be necessary.

e) Deterioration of or wearing away or wear out of any item caused by or naturally resulting from
normal use or exposure.
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fy Damage caused by or arising out of willful act or willful gross negligence of Insured, his employee
or director.

g) Damage due to faults existing at the time of commencement of this Insurance and not known to the
Insured, director or employee, regardless of whether such faults or defects were known to the
Company or not.

h) Cost of transport to the repair hotel and/or restaurant and back to the Insured’s hotel and/or
restaurant premises of any Insured item arising out of damage to such item.

i}y Damage to any Insured item occasioned by permanent or tempaorary dispossession resulting form
confiscation, commandeering or requisition by any lawfully constituted authority of such item or by
permanent or temporary dispossessicn of any building resulting form the unlawful occupation by the
Insured of the building.

Section VIl - Burglary & Housebreaking — Contents (Excluding Money and Valuable)

The Company will indemnify the Insured in respect of:
a) Loss or damage to contents, by purgiary and/or housebreaking :
b} Damage to the Insured’'s Hotel or Restaurant and/or safe resulting from burglary and/or
housebreaking or any attempt thereat subject to a maximum of 5 % of the Sum lnsured under
this Section.

Provided however that no foss under clauses a) and b) hereinabove, shall together exceed the Sum
Insured under this Section.

Basis of indemnity:

a) The indemnity in respect of contents, other than stock and stock-in-trade, shall be on the basis of
reinstatement vaiue or market value, as opted by the Insured. In respect of stock and stock-in-
trade, it shall be on market vaiue.

b} In the event of property insured being damaged by any of the insured perils, the Company shall pay
for the amount of damage or loss or at its option replace or repair the damaged property.

¢) If the property hereby insured shall, at the time of loss or damage by any of the insured perils
covered under this Section, be collectively of greater value than the Sum Insured thereon, then the
Insured shall be considered as being his own insurer for the difference and shali bear a ratabie
portion of the loss accordingly. Every item, if more than one, of the Policy shall be separately
subject to this sub-clause.

Special Exclusions:
This Section does not cover loss or damage:-

1. by burglary and/or housebreaking or theft where any member of the Insured's family is concerned
as principal or accessory
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2. to livestock, motor vehicles and pedal cycles

3. to money, securities for money, stamps, butlion, deeds, bonds, bills of exchange, promissory notes,
shares and stock certificates, business books, manuscripts, documents of any kind, unset precious
stones and jewellery and valuables, unless separately specified

4. of money extracted from safe following the use of key to the said safe belonging to the Insured
unless stch key has been obtained by assault or threat therecf.

Section IX - Money Insurance

The Company will indemnify the insured in respect of:

a. loss by accident or misfortune whilst the Insured’s money is in the hands of employee(s) of the
insured in transit, between the Insured Hotel or Restaurant and bank ( including Automatic
Teller Machine centres) and vice versa

b. loss of or damage to money and/or valuables by Burglary and/or Housebreaking, whilst
contained in safe, burglar resistant or other steel cupboards/cashbox and/or such other places
under lock and key in the Hotel or Restaurant

c. loss of money whilst lying in the cashier’s till in the Hotel or Restaurant, during business hours
consequent to or following assault and/or violence against any employee of the Insured or any
threat, provided always that such moneys are in custody of a responsible person entrusted with
the work of handling cash.

Provided always that:

1. In no event the Company shall be liable for any loss unless notified forthwith to the Company in
writing.

2. A complete account of cash in safe, steel cupboards, cash box and/or other places under lock and
key shall be kept secured in some place other than the place where the money covered is kept and the
liability of the Company shall be limited to the amount actually shown by such records not exceeding
the amount stated in the Schedule under this Section.

Special Exclusions

This Company shall not be liable in respect of:

a) Loss of money where any employee of Insured s concerned as principal or accessory or arising out
of or atiributable to an act of fraud or dishonesty committed by one or more of the employees carrying
the money.

b) Shortage due to error or omission.

c) Loss of money by removal from safe following the use of the Key to the said safe or any dupticate
thereof belonging to the Hotel or Restaurant unless such key has been obtained by assault or viclence

or any threat thereat.
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Section X — Fixed Plate Glass

The Company will indemnify the Insured in respect of loss of or damage to fixed piate glass in the Hotel
or Restaurant specified in the Schedule by accidental breakage provided that the liability of the
Company in respect of any loss or all losses in any one Periog of Insurance is limited to the sum set
against in the Schedule.

The Company shall not be liable in respect of:

a.

Breakage or damage during removal, alterations andfor repairs on or about the Hotel or
Restaurant.

Breakage of lettering unaccompanied by breakage or damage of glass

Breakage of or damage to frame work of any description, unless specifically declared
Disfiguration or scratching or damage of glass other than fracture extending through the entire
thickness of glass ‘

Embossed, silvered, lettered, ornamental, curved or any glass whatsoever, other than glass
which is plain and of ordinary glazing quality unless the same be specifically declared

Breakage of glass not completely and securely fixed

Loss or damage consequent upen interruption or delay of business or ather loss, damage or
injury arising from breakage of glass or during replacement thereof

The Sum Insured shall be on reinstatement value basis. Coverage under this Section is subject to an
excess of 5% of the claim amount or Rs 500/- whichever is less, in respect of each and every claim for
loss or damage admitted under the Policy.

Section Xl — Neon Signs/Glow Signs

The Company will indemnify the Insured in respect of loss or damage to Neon sign/glow sign, belonging
to the Insured and fixed in the Hotel or Restaurant by

a) Accidental External Means

b) Fire, Lightning, External Explosion or theft

c) Riot, Strike Malicious Act or Terrorism

d) Flood, Inundation, Storm, Tempest, Typhoon, Hurricane, Tornado ar Cyclone

The Sum Insured shall be on reinstatement value basis. Coverage under this Section is subject to an
excess of 5% of the claim amount or Rs 500/- whichever is less, in respect of each and every claim for
loss or damage admitted under the Policy.

Special Exclusions
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The Company shalt not be liable in respect of the fusing or burning out of Bulbs and/or Tubes arising
from short-circuiting or arcing or any other mechanical or electrical breakdown of faults.

Section Xli - Accompanied Baggage

In the event of loss of or damage to accompanied and or checked in Baggage due to accident whilst on
journey, anywhere in the world, the Company will pay the actual value of the baggage at the time of
happening of the damage, provided always that no liability will arise for any claim which is otherwise
identifiable by a contract of affreightment for accompanied or checked in baggage.

Limit of Liability
Company’s liabifity under this Section shall not exceed the Limit of Liability stated in the Schedue.

Condition

Loss of Damage to baggage covered under this sub-Section should be reported fo Police within 24
heurs of discovery and a written report obtained.

Exclusions
This Section does not cover

a. First Rs.500/- {five hundred only)in each and every claim.

Damage due to cracking, scratching or breakage of lenses or glass whether part of any
equipment or otherwise or of china marble, gramophone records or other articles of a briftle or
fragile nature, unless such damage arises from an accident to any vessel, train, vehicles or
aircraft by which such property is conveyed.

c. Damage caused by moth, mildew, vermin or any process of cleaning, dyeing, repairing or
restoring to which the property is subjected.

d. Loss of or damage to any electrical machine, apparatus, fixtures or fittings (including wireless
sets, radio, television sets and tape recorders) arising from overrunning, excessive pressure,
short circuiting, arcing, self-heating or leakage of electricity from whatever cause (lightning
included).

e. Damage due to theft from any car except from a car of the fully enclosed saloon type having ait
the doors, windows and other openings securely locked and properly fastened.

f. Loss of or damage to any property whilst being conveyed by any carrier under a contract of
affreightment.

g. Loss of or damage to money, securities, manuscripts, deeds, bonds, bilis of exchange,
promissory notes, stock or share certificates, stamps, business books or documents, jewellery,
walches, furs, precious metals, precious stones, gold and silver ornaments, travel tickets,
cheques and bank drafts.

h. Loss of or damage to articles of a consumable nature.

i. Loose articles such as sticks, straps, umbrellas, sunshades, fans, deck chairs, property in use
on the journey nor articles or clothes whilst being worn on the person or being carried out.
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Section Xlil — Personal Accident

This Section provides for compensation to the Insured Person:

a. Towards bodily injury solely and directly caused by accidental, violent, external and visible means
resulting in death or disablement within 12{twelve) caiendar months of occurrence of such injury.

b. It also provides for reimbursement, in the event of the death of the Insured Person due to injury
caused solely and directly by accidental, violent, external and visible means outside his/her
residence, of the expenses incurred for transportation of Insured Person’s dead body to the place of
residence subject to a maximum of Rs 2,500/-.

¢. It further provides for, in the event of death or permanent total disablement of the Insured Person

caused solely and directly by accidental, violent, external and visible means, compensation towards
Education Fund for dependent children as below:

+ If the Insured Person has one dependent child below the age of 23 years who is pursuing
studies, an amount of Rs 5,000/-.

+ If the Insured Person has more than one dependent child below the age of 23 years who are
pursuing studies, an amount of Rs 10,000/~

Provided that the age limit of 23 years shall apply as on date of accident and not at the beginning of
the Policy year.

d. Upon payment of additionat premium of 20%, this Policy can be extended to cover medical
expenses upto 40% of the compensation payable in settlement of a valid claim under the Policy or
20% of the relevant Sum Insured whichever is less.

Capital Sum [nsured
The Capital Sum Insured (CSl) is the maximum liability of the Company under this Section.

Basis of settlement

a. Subject to the Capital Sum Insured (CSI) being the maximum liability of the Company under this Section,
the Company shall pay to the Insured the sum or sums as set forth in the Table of Benefits below:

Table of Benefits [ Percentage  of
Capital Sum
Insured (C3!)

1. Death } 100 %
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2. Total and irrecoverable loss of
i) Sight of both eyes or of the actual loss by physical separation of the
two entire hands or two entire feet or one entire hand and one entire

foot or of such loss of sight of one eye and such loss of one entire | 100 %
hand or one entire foot.
i) Use of two hands or of two feet or of one hand and one foot or of
such loss of sight of one eye and such loss of use of one hand or | 130 %
one foot.
3. Total and irrecoverahle loss of
i) The sight of one eye or the actual loss by physical separation of cne
entire hand or one entire foot. 50 %
i) Use of a hand or a foot without physical separation 50 %

For the purpose of items 2 and 3 above, this shall mean separation at or above wrist and/or of

the foot at or above ankle, respectively.

4. Permanent total and absolute disablement disabling the Insured person
from engaging in any employment or occupation of any description
whatsoever.

100 %

5. Total and irrecoverabie loss of various parts as given beiow:

. Percentage  of

Capital Sum

Insured
Loss of toes - all 20%
Loss of toes great - both phalanges 5%
Loss of toes great - one phalanx 2%
Loss of toes other than great, if more than one toe lost: each 1%
Loss of hearing - both ears | 75%
Loss of hearing - one ear 30%
Loss of four fingers and thumb of cne hand 40%
Loss of four fingers 35%
Loss of thumb - both phalanges 25%
Loss of thumb — cne phalanx 10%
Loss of index finger — three phatanges or two phalanges or one phalanx

10%
Loss of middle finger — three phalanges or two phalanges or one phalanx &%
Loss of ring finger - three phalanges or two phalanges or one phalanx 5%
Loss of little finger - three phalanges or two phalanges or one phalanx 4%
Loss of metacarpais — first or second (additional} or third, fourth or fifth 3%

(additional)

Any other permanent partial disablement

Percentage  as
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| assessed by a
panel doctor of
the Company

6. Temporary Total Disablement

If such injury shall be the sole and direct cause of temporary total disablement, then so long as
the Insured Person shall be totally disabled from engaging in any employment or occupation of
any description whatsoever, a sum at the rate of one percent (1%) of the Capital Sum Insured
under this Section hereto per week, but in any case not exceeding Rs. 5,000/- per week in all,
under all policies.

Provided that compensation for temporary total disablement shall not be payable for more than
100 weeks in respect of any one injury calculated from the date of commencement of '

disablement and in no case shall exceed the Capital Sum Insured. ‘

Notwithstanding anything contained in the Policy, the Company shall not be liable for compensation
under more than one of the items (1) to (6) hereinabove, in the same period of disablement of the
Insured Person.

Special Exclusions
The Company shall not be liable to make any payment under this benefit in respect of the following:

1. Any pre-existing disability faccidental injury.

2 Accidents due to mental disorders or disturbances of consciousness, strokes, fits or convulsions
which affect the entire body and pathological disturbances caused by the mental reaction to the same.
3. Damage to health caused by curative measures, radiation, infection, poiscning except where these
arise from an-accident.

4. Any payment under this benefit whereby the Company's liability would exceed the sum payable in
the event of death.

5. Any other claim after a claim for death has been admitted by the Company and becomes payable.

6. Any claim which arises out of an accident connected with the operation of an aircraft or which
occurs during parachuting except when the Insured / Insured Person is flying as a passenger on a multi
engine, commercial aircraft.

7. Payment of compensation in respect of death, injury or disablement of the Insured / Insured Person
(i) from intentional self injury, suicide or attempted suicide, (i} whilst under the influence of intoxication,
liquor or drugs, (iii) directly or indirectly, caused by venereal diseases, AIDS or insanity, {iv) whilst
engaging in aviation or ballooning whilst mounting into, dismounting from or traveling in any aircraft or
balloon other than as a passenger (fare paying or otherwise) in any duly licensed standard type of
aircraft anywhere in the world (v) arising or resulting from the Insured / Insured Person committing any
breach of law with or without criminal intent.

8 Death or disablement resulting, directly or indirectly, caused by, contributed 0 or aggravated or
prolonged by childbirth or pregnancy or in consequence thereof, venereal disease or infirmity.
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9. Payment of compensation in respect of death, injury or disablement of the Insured / [nsured Person
due to or arising out of or directly or indirectly connected with or traceable to war, invasion, act of
foreign enemy, hostilities (whether war be declared or not), civil war, rebellion, revolution, insurrection,
mutiny, military or usurped power, seizure, capture, arrests, restraints and detainments of ali Kings,
Princes and people of whatsoever nation, condition or quality.
10. Payment of compensation in respect of, death of, or bodily injury or any disease or illness to the
Insured / Insured Person directly or indirectly caused by or confributed fo by or arising from -
iy lonizing radiation or contamination by radioactivity from any nuclear fuel or from any nuclear
waste or from the combustion of nuclear fuel and for the purposes hereof, combustion shall
include any self-sustaining process of nuclear fission;
ity Nuclear weapons material.
11. Any exclusion mentioned in the 'Genera!l Exclusions' section of this Policy.

Special Conditions

1. In the event of partial loss or impairment of the function of one of the above parts of the body or
senses, the appropriate proportion of the percentage stated in the Table of Benefits will be considered
for payment,

2. If the accident impairs a number of physicat or mental functions, the degree of
disablement given in the Table of Benefits will be added together, but the amount payable shall not
exceed 100% of the Sum Insured specified in the Schedule to this Policy.

3. If the accident affects parts of the body or senses whose loss or inability to function is not dealt with
above, the governing factor in determining the benefit amount in such a case wili be the degree to
which the normal physical or mentai capabilities are impaired, solely from a medical point of view, as
ascertained by Panel Doctor of the Emergency Assistance Service Provider.

4. if the Insured / Insured person dies for a reason unconnected with the accident within a year of the
accident for whatever reascn, and if a claim for disablement payment had arisen, then the payment will
be made in accordance with the degree of disablement which would have been expected to exist from
the findings of the last medical examination made, as ascertained by the Panel Doctor of the
Emergency Assistance Service Provider.

5. In the event of permanent disablement, the Insured / Insured Person will be under cbligaticn:

o To have himself/herself examined by the Panel Doctors appointed by the Company/Emergency
Assistance Service Provider and the Company will pay the costs involved thereof.

+ To authorize doctors providing treatment or giving expert opinion and any other authority to
supply the Company any information that may be required on the conditicn of the Insured /
Insured Person.

If the above obligations are not met with due to whatsoever reason, the Company shali be relieved of its
kability to compensate under this benefit.

Section XIV - Fidelity of Employees
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The Company will indemnify the Insured against direct pecuniary loss due to fraud / dishonesty or
fraudulent conversion of money or money’s worth during the period of this insurance caused by the
employees of the Hotei or Restaurant, subject to the limits specified in the Schedule.

Provided that the loss shall have occurred in connection with occupation and duties of the employee
while on actual duty during the uninterrupted continuance of his employment and be discovered within
12 months after the death, dismissal or retirement of such employee or twelve months after this Policy
shall have ceased to exist, whichever of these events shall happen first.

Special Conditions

On the discovery of any act which may give rise or has risen in a claim under this Secticn, the

insured shall:

a  Give immediate notice of loss in writing fo the Company which in any case should be within 24
h.urs of occurrence of the event and lodge a complain with police authorities.

Immediately take all steps to prevent further loss.

Supply at the request of and free of expense to the Company all such proof, information and
other evidence (verified by statutory declaration if so required) relating to the claim as the
Company may require.

d. The Insured shall report the cccurrence of any event which could give rise to a claim
immediately on discovery of the same and in no case later than 30 days from the date of such
discovery.

e. The liability of the Company for any each employee in respect of all losses during the Period of
Insurance is limited to the sum stated in the attached Schedule.

f  Any money of the employee in the hands of Insured and any money which but for the
employee’s dishonesty would have been due tc the empicyee from the Insured shall be
deducted from the amount otherwise payable under this Policy. Any money recovered after the
settlement of any claim shali be the property of the Insured, not exceeding, however, the
amount paid by the Insured.

g. The Insured shall when required by the Company hut at the expense of the Company if a
conviction be obtained, use all diligence in prosecuting any of the employee to conviction for
any act which such employee shall have committed and in conseguence of which a claim will
have to be made under such Policy and shall at the Company's expense give all information
and assistance to enable the Company to use for and cobtain reimbursement by any such
employee by reason of whose acts or defaults a claim has been made or by the estate of such
employee or money which the Company shall have become liabte to pay in respect thereof.

h. The Company shail be entitled at its own expense and for its own benefit in the name of the
Insured to prosecute all claims and exercise all rights of action competent to the Insured
against the employee in respect of any act against Insured in connection with which it may
have made payment under this Policy and the Insure: shall give to the Company all such
information and assistance as may be reasonable for maintaining such claims or rights.

46

RGICL - Reliance Hotel & Restaurant Package Policy — Policy Wording
RGI -Mi -38



Annexure 1l

RELIANCe General Insurance

Anil Dhirytkai Ambrani Graup

A Reliance Capital Company

Regd Office: 19, Reliance Centre, Walchand Hirachand Marg, Ballard Estate, Mumbai — 400 038

The Company shall not be bound to give any nctice or be affected by any nctice of any trust charge lien
assignment or other dealing with or relating to any contract of insurance but the receipt of the Insured or
his authcrized representative shall in all cases be an effectual discharge to the Company.

- Section XV- Liability

This Section covers Insured's legal fiability (cther than fiability under the Public Liability Insurance Act,
1991 or any amendments thereto or any other statute based on the doctrine of liability or product or
pollution tiability) to pay compensation including claimant's costs, fees and expenses anywhere in Indig,
in accordance with Indian Law.
The indemnity under this Section only applies to claims arising out of accidents occurring in the
Insured’s Hotel or Restaurant during the period of insurance and first made in writing during the Policy
period and not in respect of any claim arising out of or in connection with:

a) Pollution howsoever caused

by Any product.

Definition: Policy Period Not withstanding anything to the contrary contained in this Policy, the Pericd
of Insurance with respect to this Section XV — Liability shall mean the period commencing from the
retroactive date and terminating on the expiry date as mentioned in the Schedule to this Policy.

Special Exclusions
The Company shall not be liable in respect of:
a) Deductible of 0.5 % of Any One Accident limit subject to a minimum of Rs.1000/- and a maximum

of Rs.10,00,000/-
b} Any claims arising from or caused by or attributed to animals, vehicles, aircraft, ships, craft.

The Cover under this Section also includes the following:

Food and beverages

Legal liability of insured for death and/or bodily injury and/or loss of or damage fo or loss of use of
property arising out of poisoning by foreign or deieterious matter in food, beverages and/or any other
edible items supplied by the Hotel or Restaurant, provided always that the Hote! or Restaurant shall
take every possible precaution to prevent supply of any food/beverages/edible items which are not in
good condition or free from contamination ¢ fit for human consumption subject to limit of indemnity not
exceeding the following which shall form part of the overall limit as mentioned in the Schedule:

Any one accident

Aggregate during the Policy period

Goods kept in custody of Insured

Legal liability of the Insured for loss / damage to property of residents / bona-fide guests whilst they are

under care and controt and custody of the Hotel or Restaurant referred to in the Schedule subject to
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limit of liability not exceeding the following which shall form part of the overall limit of liability as
mentioned in the Schedule.

+ Any one accident

s Aggregate during the Policy period
It is expressly agreed and understood that the cover granted under this Policy shall not apply to legal
liability arising out of loss or damage to valuables of residents / bonafide guests unless they are kept in
the strong room / ¢cloak room maintained by the Hotel or Restaurant for safe keeping and the Hotel or
Restaurant maintains proper records showing the item deposited therein by each resident / bonafide
guest. In no case the Policy covers the loss of monies, securities, documents (including credit cards}
and plans.

Swimming Pool

Legal liability of the Insured for death or bodily injury or loss of or damage to or loss of use of property
arising out of accidents (including accidents arising out of contamination of water) in connectioen with the
use of the swimming pool in the Hotel or Restaurant subject to the compliance of the following

1. Swimming pools in hygienic conditions with regular cleaning and maintenance
. Sanitary arrangements are proper
iii. Life guards / attendants are on duty when the poois are in use

Sports facilities
Legal liability of the Insured for death or bodily injury or lcss of or damage to or loss of use of property
arising out of use of sport facilities subject to compliance of conditions that

a. the equipments are kept in a state of good and proper maintenance
b. adequate guards and experienced trainers are on duty where necessary
c. the premises / places used for sports and games are kept in a state of proper mainienance.

Subject to limit of liability not exceeding the following for each of the above covers which shall form part
of the overall limit of liabiiity as mentioned in the Schedule of the Policy

Any one accident
Aggregate during the Policy period

All other terms, conditions, provisos and exceptions cf the Policy shall apply to this cover as if they
have been incorporated herein.

Section XVI - Workmen Compensation

This Section indemnifies the Insured against liability to its own direct employees, excluding employees
of contractors, under the Fatal Accident Act 1855 / Workmens Compensation Act 1923 as amended
from time to time and under Common Law to pay compensation in respect of accidental death or injury
sustained during the currency of the Policy arising out of and in the course of employment in India.
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Special Exclusions

The Company shall not be liable in respect of:

a. Accident directly or indirectly caused by traceable to or arising out of the ownership, possession
or the custedy by or on behalf of the Hotel or Restaurant of animals, vehicles, aircraft, ship,
boats or craft of any kind.

b, Where the number of employees at the time of accident or the actual wages paid in respect of
the employee or employees for whom ciaim is made is found to be in excess of the number of
empioyees or the wages stated in the Schedule, then the a Company shail pay only a ratable
proportion of the Sum Insured that the number of employees or the wages stated 1n the
schedule bears to the actual number of employees or the actual wages paid at the time of the
accident.

> General Exceptions

The Company shall not be liable in respect of:

1. Any claim, whether direct or indirect, occasioned by, happening through or arising from any
consequences of war, invasion, act of foreign enemy, hostilities (whether war be deciared or
not) civil war, rebellion, revolution, insurrection, terrorism, military or usurped power or civil
commotion or loot or piliage in connection therewith.

2. Any claim, whether direct or indirect, occasioned by, happening through or arising from
terrorism.

3. Loss of earnings, loss by delay, loss of market or other consequential or indirect loss or
damage of any kind or description whatsoever. ,

4. Any claim / liabilities, directly or indirectly of whatsoever nature caused by or contributed by or
arising from ionizing radiation or contamination by radicactivity from any nuclear fuel or frem
any nuclear waste from the combustion of nuclear fuel or from any nuclear weapons or from
any nuclear weapons material, and similar other weapons of mass destruction.

5 The Insured shall take all reasonable steps to safeguard the Hotel or Restaurant against any
loss or damage. The insured shall exercise reasonabie care that only competent employees
are employed and shali take all reasonable precautions to prevent all accidents and shall
comply with all statutory or other regulations.

8. The Insured shall upon the occurrence of any event giving rise or likely to give rise to a claim
under the Policy

a  On the event of the theft, lodge forthwith a complaint with the Pofice and take afl
practicabte steps to apprehend the culprits and to recover the property lost.

b. Give immediate notice thereof to the Company and shall within Fourteen (14) days
tnereafter furnish to the Company at his own expense, detailed particulars of the
amount of the loss or damage together with such explanaticns and evidence to
substantiate the claim as the Company may require.
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7. If at the time of any loss or damage happening to Hotel or Restaurant there be any other
subsisting insurance or insurances whether effected by the Insured or by any other person or
persons covering the same property, the Company shall not be liable to pay or contribute more
than its ratable preportion of such loss or damage.

8. The Company may, at its option, reinstate, replace or repair the Hotel or Restaurant damaged
or any part thereof instead of paying the amount of loss or damage or may jcin with any other
Insurer in so doing but the Company shall not be bound to reinstate exactly or completely but
only as circumstances permit and in reasonably sufficient manner and in no case shall the
Company be bound to expend more in reinstatement than it would have cost to reinstate such
property as it was at the time of occurrence of such loss/damage or more than the Sum
Insured by the Company thereon.

9. If the property hereby insured shall at the time of any loss or damage be ccllectively of greater
value than the Sum Insured then the Insured shall be considered as being his own Insurer for
the difference and shall bear a rateable proportion of the loss or damage accordingly. Every
item, if more than one of the Policy, shall be separately subject to this condition. Where the
value of the property Insured under any Section, exceeds the maximum Sum Insured there
under, the Insured shall independently cover the property under that Section by way of a
separate insurance policy.

10. Loss or damage to property not belonging fo the Hotel or Restaurant whether held in trust,
commission or otherwise.

11. Loss or damage caused by depreciation or wear and tear

12. Loss, destruction or damage caused to the Hote! or Restaurant by pollution or contamination
excluding
a. Pollution or contamination which itself results frem a peril hereby Insured against.

b. Any peril hereby insured against which itself resuit from pollution or contamination

13. Loss by theft during or after the occurrence of any Insured peril except as provided under Riot,
Strike, and Malicious Damage cover.

14. Loss or damage io contents if removed to any building or place other than in which it is herein
stated to be Insured, except machinery and eguipment temporarily removed for repairs,
cleaning, renovation or other similar purposes for a period nor exceeding 60days.

General Conditions

1.

Duty of Disclosure

The Pclicy shall be null and void and no benefit shall be payable in the event of untrue or incorract
statements, misrepresentation, mis-description or non-disclosure of any material particulars in the
proposal form, personal statement, deciaration and connected documents, or any material
information having been withheld, or a claim being fraudulent or any fraudulent’ means or device
being used by the Insured or any one acting on his/her behalf to obtain a benefit under this Policy.

Observance of terms and conditions
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The due observance and fulfilment of the terms, conditions and endorsement of this Policy in so far
as they relate to anything to be done or complied with by the Insured, shall be a condition
precedent to any liability of the company to make any payment under this Policy.

3. Reasonable Care
The Insured shall take ail reasonable steps to safeguard the interests of the Insured against

accidental loss or damage that may give rise to a claim.

4. Material change
The Insured shall immediately nctify the Company in writing of any material change in the risk at
his/fher own expense and cause such additional precautions o be taken as circumstances may
require and the Company may adjust the scope of cover and / or premium, if necessary,
accordingly.

5. Records to be maintained
The Insured shall keep an accurate recoerd containing afl relevant particulars and shall allow the
Company to inspect such reccrd.

6. No Constructive Notice
Any knowledge or information of any circumstance or condition in connection with the Insured in
possession of any official of the Company shall not be notice to or be held to bind or prejudicially
affect the Company notwithstanding subsequent acceptance of any premium.

7. Notice of charge
The Company shall not be bound to take notice or be affected by any notice of any trust, charge,
lien, assignment or other deaiing with or relating to this Policy, but the payment by the Company {o
the Insured or his/her nominees or his/her legal representatives, as the case may be, of any
compensation or benefit under the Policy shall in all cases be an effectual discharge to the

Company.

8. Special Provisions
Any special provisions subject to which this Policy has been entered into and endorsed in the Policy
or in any separate instrument shall be deemed to be part of this Policy and shall have effect
accordingly.

9, Electronic Transactions
The Insured agrees to adhere to and comply with all such terms and conditions as the Company
may prescribe from time to time, and hereby agrees and confirms that all transactions effected by or
through facilities for conducting remote transactions including the Internet, World Wide Web,
electronic data interchange, call centers, tele-service operations (whether voice, video, data or
combination thereof) or by means cf electronic, computer, automated machines network or through
other means of telecommunication, established by or on behalf of the Company, for and in respect
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10.

1.

12,

13.

of this Policy or its terms, or the Company's other products and services, shall constitute legally
binding and valid transactions when done in adherence to and in compliance with the Company’s
terms and conditions for such facilities, as may be prescribed from time to time. The Insured agrees
that the Company may exchange, share or part with any information to or with other group
companies or any other person in connection with the Policy, as may be determined by the
Company and shall not hold the Company liable for such use fapplication.

Contribution

If there shall be existing any other insurance of any nature whatsoever covering the same Instred
whether effected by the Insured or not, then the Company shall not be liable to pay or contribute
more than its rateable proportion of any loss or damage. This provision, however, shall not be
applicable to benefits under Sections A & B of the Policy.

Fraudulent claims

if any claim is in any respect fraudulent, or if any false statement, or declaration is made cr used in
support thereof, or if any fraudulent means or devices are used by the Insured or anycne acting on
his/her behalf to obtain any benefit under this Policy, all benefits under this Policy shall be forfeited.

Feature of Claims

If a claim is made and rejected and no Court action or suit is commenced within twelve months after
such rejection or, in case of  arbitration taking place as provided therein, within tweilve (12)
calendar months after the Arbitrator or Arbitrators have made their award, ali benefits under this
Policy shall be forfeited.

Cancellation/ Termination

The Company may at any time, cancel this Policy, by giving 7 days notice in writing by Registered
Post Acknowledgment Due fo the Insured at his / her last known address in which case the
Company shall be liable to repay on demand a ratable proportion of the premium for the unexpired
term from the date of the cancellation. The Insured may also give 7 days notice in writing, to the
Company, for the cancellation of this Policy, in which case the Company shall from the date of
receipt of notice cancel the Policy and retain the premium for the period this Policy has been in
force at the Company's short period scales.

Table of Short Period Scales

Period of Risk(Not exceeding) Premium to be retained (%of the Annual Rate).

15 days 10%

1 Month 15%

2 Months 30%

3 Months 40%

4 Months 50% 1

5 Months 60% I

6 Months 70% J
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7 Months 75%
8 Months 80%
9 Months 85%
Exceeding 9 Months Full Annual Premium.

14. Cause of Action / Currency for Payment
No claim shall be payable under this Policy uniess the cause of action arises in
india. All claims shall be payable in India and in Indian Rupees only.

15. Policy Disputes
The parties to this Policy expressly agree that the laws of the Republic of India shall govern the
validity, construction, interpretation and effect of this Poilicy.

16. Arbitration clause

If any dispute or difference shall arise as to the quantum to be paid under this Poiicy (liability being
otherwise admitted) such difference shall independently of all other questions be referred to the
decision of a sole arbitrator to be appointed in writing by the parties thereto or if they cannot agree
upon a single arbitrator within 30 days of any party invoking arbitration, the same shali be referred
to a panel of three arbitrators, comprising of two arbitrators, one to be appointed by each of the
parties to the dispute/difference and the third arbitrator to be appointed by such two arbitrators and
arbitration shall be conducted under and in accordance with the provisicns of the Arbitration and
Conciliation Act, 1996.

It is clearly agreed and understood that no difference or dispute shall be referable to arbitration, as
hereinbefore provided, if the Company has disputed or not accepted liability under or in respect of
this Policy.

It is hereby expressly stipulated and declared that it shall be a condition precedent to any right of
action or suit upon this Pclicy that the award by such arbitrator/arbitrators of the amount of the loss
or damage shall be first obtained.

17.Renewal Notice
The Company shall not be bound to accept any renewal premium nor give notice that such is due.
Every renewal premium {(which shall be paid and accepted in respect of this Policy) shall be so paid
and accepted upon the distinct understanding that no alteration has taken place in the facts
contained in the proposal or declaration herein before mentioned and that nothing is known to the
Insured that may result in enhancing the risk of the Company. No renewal receipt shall be valid
uniess it is on the printed form of the Company and signed by an authorized official of the Company.

18. Notices
Any nctice, direction or instruction given under this Policy shall be in writing and delivered by hand,
post, or facsimile to -
e |ncase of the Insured, at the address specified in the Schedule to this Pclicy.
» In case of the Company, fo the Policy issuing office / nearest office of the Company.
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19. Customer Service
If at any time the Insured requires any clarification or assistance, the Insured may contact the Policy

issuing office of the Company.
20. Grievances

In case the Insured is aggrieved in any way, the Insured may contact the Company
at the specified addresses, during normal business hours.
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RGICL/HRP/Form 2

Reliance Hotel & Restaurant Package Policy
Proposal Form

The property proposed for insurance is not covered until the proposal is accepted and premium received.

1. Name of the Proposer

2 a). Address of the Proposer 2 b) Name and Address of the Hotel or Restaurant
to be insured -

Contact No: Contact No:
3. Period of insurance [dld mimy [ylylylTlO]ldid[mmiylyly [y
4, Description of Business: . ‘
5.a) Whether the premises owned or rented. a)Owned/Rented.
b) Do you wish to cover the building under Section I'? b) Yes/Ne.
c) Do you wish to cover plinth & foundation atso?
d) Please state the basis of valuation opted for under Section | ¢} Yes/Ne
| - whether on Reinstatement Value (RIV) basis or Market | d} RIV/MV
Value (MV) basis

6. Please fill up the details for the Sections opted by you in the format hereinbetow

I Fire & Allied Perils

A. Building Sum Insured
i Superstructure Rs
ii. Plinth & foundation Rs
8. Contents ‘ Rs
C. Do you require Terrorism cover? YES / NO
il Alternate Accommodation Sum Insured
i Period required (maximum upto 1 Year) Rs.

Il Business Interruption (Fire)
i The indemnity:The amount which the Insured is entitled to recover under the
provisions of the attached Specification which is declared to be incorporated in and
to form part of this Schedule but not exceeding the total sum insured hereby

ii Total sum insured

iii  Period of Indemnity Rs.
............ months
IV Electronic /Equipments Appliances ( ltems are required to be covered on RIV basis)
Do you require terrorism cover YES/NO
15
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Sr Description Make & Model Year of Identification No. Sum Insured
No Manufacture (Rs)
Total
V Reinstatement of Data
Sr Description & ldentification No Sum Insured (Rs)
No :
VI All Risk —Portable Electronic Equipments
Sr bescription & Identification No Sum Insured {Rs)
No
VI Machinery Breakdown
Sr. Description Make & Model Year of | Identification Sum Insured (Rs)
No : manufac- no.
ture
. Total
Vill Burglary & Housebreaking (Value of all Contents)
Sr. Description Sum Insured
No
Total

IX Money Insurance
Please indicate the amount to be insured

a) In transit ~limit per carrying Rs

9))] in Safe Rs

¢) | InTil Rs
X Fixed Plate Glass and sanitary fittings ( lterns are required to be covered on RIV basis)
S.No ltern Sum tnsured (Rs)
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Total

X1 Neon sign/Glow sign/Hoarding

S.No ltem

Sum Insured (Rs}

Total

" X1l Accompanied Baggage

c Single Carrying Limit Aggregate curing the year | Sum Insured {As}
| Description (Pt atftach
separate sheet if
required)

XHI Personal Accident

S. Name Age | Designation
No

Table opted for

Capital Sum
insured (CSI) (Rs)

Do you wish to cover reimbursement of medical expenses due to accident?

Yes No

Where it is on unnamed basis to specify the breakup of Number of Employees Sum insured-wise and Table of

Benefit-wise.

IV Fidelity of employees

S. Name Designation
No

Limnit of liability (Rs)

Can also be on unnamed basis. Where it is unnamed, it should be designation / position based. Where it is

position based, all employees in that position are required to be covered.

XV Liability

Towards third parties : ADA=ADY =RBS.....cociiiens

XVI Workmen Compensation

Annual Wages of Employees

Job Description / Nature of Work [ Wages (Rs}
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XVII Loss of Liquor Licence

Limit of Indemnity:

XVIill Loss of Accounts Receivable

Limit of Indemnity:

Have any of the items opted for coverage under various Sections enumerated overleaf suffered any
damage previously? If so, give details of the same. Attach a separate sheet, if necessary.

Date of | Detaits of Loss T Amount of Loss | Name of the Insurance Company
Qccurrence (Rs)
7. Give details of previous insurance, if any. Policy no:

Company:

Expiry Date:

IWe hereby declare that the statements, answers and particulars given by me / us in this proposal form are true to the best
of my / our knowledge and belief. It is hereby understood and agreed that the statements, answers and particutars provided
hereinabave are the basis on which this insurance is being granted and that if, after the insurance is effected, it is found that
any of the statements, answers or particulars are incorrect or untrue in any respect, the Company shall have no fiability

under this insurance.

I/We agree and undertake to convey to Reliance General Insurance Company Limited any additions/alterations carried out
in the risk proposed for insurance after submission of this proposal form.

Place:

Date: Signature of Proposer

Prohibition of rebates - Section 41 of The Insurance Act 1938

1. No person shall allow or offer to aliow either directly or indirectly as an inducement to any perscn to take out or renew
or continue an insurance in respect of any kind or risk relating to fives or property in India any rebate of the whole or
part of the commission payable or any rebate of the premium shown on the policy nor shall any person taking cut or
continuing a policy accept any rebate except such rebates as may be allowed in accordance with the prospectuses or

tables of the insurer.

2. Any person making default in complying with the provisions of this Section shall be punishable with fine which may
extend to Rs 500/- .

-\ y
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RGICL/MI-HRP/Form 3

Reliance Hotel and Restaurant Packaqge Policy

Schedule

Area Office & code:

Agency & Code:

Policy No:

Date of proposal & declaration:

Details of previous policy (in case of renewal)
Previous policy No: ‘
Date of expiry:

- Name and address of the Insured:

Business:

Details of Hotel or Restaurant to be covered

Financial Interest:

Period of Insurance:

Basis of valuation for Section |

[ Fire & Allied Perils

A. Building Sum Insured
i. Superstructure Rs
ii. Plinth & foundation Rs
B. Contents Rs
C. Do your require Terrorism cover YES/NO
Il Alternate Accomodation Sum Insured
i. Period Rs.
lli Business Interruption
i. The indemnity: The amount which the Insured is entitled to recover under the
provisions of the attached Specification which is declared to be incorporated in
and to form part of this Schedule but not exceeding the total sum insured hereby
ii. Total sum insured
iii. Period of Indemnity Rs.
.......... months
IV Electronic Equipments {ltems are required to be covered on RIV basis )
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S.N¢ Description Make & Mode! | Year of manufa identification Sum
cture Na. Insured
(Rs)
Total
V Reinstatement of Data
Sr Description & Identification No. Sum Insured
No
VI All Risk- Portable Electronic Equipments
Sr Description & Identification No. Sum [nsured
No
Vil Machinery Breakdown (Items are required to be covered on RIV basis }
S.No Description Make & Model | Year of Identification Sum Insured
manufact no. {Rs)
ure
Total

Vill Burglary and Housebreaking

Contents Rs.
IX Money Insurance

a) In transit- limit per carrying Rs.

b) In Safe-sum insured Rs.

C) In Till-sum insured Rs.
X Fixed Description of plate glass/sanitary fittings Rs.
Glass/Sanitary Fittings
X1 Neon/Glow Description Year of Manufacture Rs.
Sign/Hoarding
Xl Accompanied Baggage Description of Baggage Rs.

61

RGICL — Reliance Hotel & Restaurant Package Policy — Policy Scheduie

RGI -

MI -39




Annexure |V

ReLIANCE General Insurance A Reliance Capital Compary

Anil Dhisgha: Ambani Crouz

Registered Office: Reliance Center, 19, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001

XllI Personal Accident

S.No. Name Age | Designation Table opted Capital Sum
For Insured {CS1)
(Rs)
Reimbursement of medical expenses due to accident Yes No

XIV Fidelity of employees

S.No. Name Designation Limit of liability ( Rs )

XV Liability

Towards third parties:  AQA=ADY=RS........ocoiiiiiiiirii

XVI Workmen Compensation

No. of Employees .| Nature of Work/duties Estimated Wages(Rs)

XVIl Loss of Liquor Licence

Limit of Indemnity:

XVIll Loss of Accounts Receivable

Limit of indemnity:

In witness whereof signed by and on behalf of the Company

Reliance General Insurance Company Limited

Insurarce

Stamn

Authorised Signatory
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Hotel & Restaurant Package Policy

Premium Rating

Section No

Section

Revised Rates (Per Mille)

Building / Contents (Excluding Money and
Valuables)

As per the detariffed Internal Rating guide
for Fire Portfolio (depending upon
Exposure}

Class rated : Section 1 suminsured upto Rs.50 lakhs .Exceeding that will be individually rated. Policies with
first loss cover options under Burglary section & floater options under infidelity& dishonesty section will also

be out of the purview of class rated and will be individually rated

As per the detariffed Internal Rating guide
for Fire Portfolio

m

Alternate Accommodation

Business Interruption (Fire)

As per the detariffed. Internal Rating guide
for Fire LOP Portfolio

As per the detariffed Internal Rating guide

v Electronic Equipment for Electronic Equipments
. : As per the detariffed Internal Rating guide
V Reinstatement of Data for Electronic Equipments
All Risk Cover - Portable Computers and
VI Mobile Phones 0.025
As per the detariffed Internal Rating guide
Vil Machinery Breakdown ~ for Machinery Breakdown
: Burglary And Housebreaking - -Contents
Vil {Excluding Money and Valuables) 0.025

For Burglary/ All risk first loss limits, the above respective section rates will be applied on the first loss limit

selected and on the balance SI, 10% of the above

Burglary rates will be applied

iX Money Insurance 0.5
X Fixed Plate Glass 2
Xl Neon Sign / Glow Sign 2
Xl Accompanied Baggage 2
XHI Personal Accident As per Group PA Policy
XV Fidelity of Employees 2 (Floater Policies will be individually rated)
XV Liability 0.5
XV Workmen Compensation As per Internal Tariff guide for WC
XVl Loss of Liguor Licence 0.5
XVIN Loss of Accounts Receivable 0.5

Discount Structure

Section Discount

Discount Percentage (%)

For covering Three or Four sections 10%
For covering Five or Six sections 15%
20%

For covering more than Six Sections

Discount Percentage for favourable claim ratio:

Incurred Claim Ratio under the Group Policy

Discount Percentage {%)

Up 10 20 % 25
21 % - 35 % 20
36 % - 50 % 15
51 % - 60 % 10

Renewal Discount




Discount Discount Percentage (%)
1% renewal 5%
2™ renewal 10%
3" renewal 15%
™ and above renewal 20%

Good Features Discount
FOR FIRE SECTION - Fire Protection system - ranging between 2.5% to 15%, Age of the

-FOR Breakdown sections (Electrical/electronic) - 1SI Equipments/ equipments used in 150

Burglary/Money Section - security measures - 5
to 10%

Loadlng of premium
There will be loading of premium on the basis of claim experience or merit rating or other
Authority to waive loading lies with the risk acceptance underwriting authority.

1) Class of construction: -

Class A:

Walls: RCC , brick walls, stone, hollow blocks

(Area of openings in external walls should not exceed 75% of total wall area)

Roof: RCC roof.

Class B: , :

Walls: Bricks, stone, asbestos sheets, cladding, metal sheets cladding, glass panel

Roof: Asbestos cement sheets, metal sheets, tiles,wooden frame work.

2) All rates specified in this Underwriting rating manual are gross rates and agency

3) In order to meet competition, basic rate can be lowered by 10% at the Regional/corporate




